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C0UN<3IL OF STA’TE.
Fridoj/, ihe 11th September 1925̂

The 'Council met in the Oounoil Charabw at E lev^ oi tbe Olock, tile 
Koaourahle the Presidettt «  th« Chaix.

Member S-wobn :

The Honourable Mr. Frederick Ansten Hadow, C.V.O. ^Qiief Conmufr- 
eioner, Railways).

RESOLUTION RE RF/X)MMENDAT10NS OF THE MAJORITY BMPOSLt 
OF THE REFORMS INQUIRY OOMMITTOE.

The Hokovrablk Mn. J. CliERAR (Home Secretary): Sir, I move r
“  That this Council rocomnjends to the Governor General in Council that he do accept 

the principle underlying the majority report of the Reforms Inquiry Cooamittee and t u t  
he do give early conaidoration to  the detailed recommendations therein contained fcr  
improvemente in the machinery of Govc»rninent. ”

Sir, v̂hen I first set myself to consider by what arguments I could best commwid 
this Resolution to the House, the feeling predominant in my-mmd was a Bense, 
an alomst overwhelming sense, of the magnitude of the problem impHcit in 
what appears a simple, and in the opinion of some, a limited or even an unim­
portant proposition. W iat we have immediately to deal with may be an 
ej>isodo, but it is an e|)isode in two great, as I believe, converging fffcreams in 
a \' r̂y great transaction, the contact and ultimately the identification of tihc 
}50litical future and destiny of India with the contribution made by BTitiah 
institutions not only to India but to the civilized world. The first necessity 
is to endeavour to see this problem in its true perspective, a perspective not 
only of dimension but of tirue. England has su acceded, whether for good m  
ill only a remote generation can judge, in impressing upon western civilisation 
her own ideas of political institutions. We are now engaged in the formidable 
taslc of ajiplying those ide,as to an eastern civilisation and an eastern environ­
ment. Whatever view may be held of the wisdom or of the probable auccess 
of this enterprise, no one a tj^ y  rate can deny that it is heroic. In tlie attempt 
to organise human socie^^n a rational and com.prehensive basis it has only 
one parallel in human h«tory, and that is only an imperfect parallel, wliicli 
e.xhaust^ its effort at a wt^ge where the English genius had the courage and 
the inspiration to begin. V-he parallel I have in mind is the system of fioman 
law, arising at first as tlie\ommon law of a small city states ^nd culminating 
as the unifying and governing element of the whole of the tJien western civ3ized 
world and a co.isiderfl,ble proportion of the eastern. That, Sit, was a great 
and memorable achievement, so great and s j memorable that, unless all 
record of human thought is lost in some great catastrophe, it is inconceiv- 
aVle that any system of civil law should now be devised or continued 
without reference to the great canons of the Boman tradition. But in 
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[Mr. Crerar.]
the realm of political institutions the English tradition has taken a place 
certainly not inferior to the Roman tradition in law, and it is with this, 
in its application to the needs and aspirations of India, that we are now 
oonoemed. Now, Sir, we have seen the English Parliamentary system 
graduaUy adopted, more or less completely, and with greater or less success, 
not only in all western countries but also in nearly every new political orga­
nisation throughout the world that has come into being since the time of 
the French Revolution. We have seen it continued and developed in aU the 
overseas Dominions, which, from their foundation, took with them the soil and 
the seed from which those institutions originally sprang; and we have seen 
it transplanted or imitated in circumstances greatly dissimilar from those of 
its origin. But even in its native soil, with all its vast extensions, new condi­
tions have arisen, new problems have been propounded, which are now the 
anxious pre-occupation of statesmen, and will be a text for the historian; 
new conditions and new problems, which, it seems probable, are destined 
seriously to affect and perhaps profoundly to disturb this ancient and deep- 
rooted structure itself. Here in India we have set ourselves to apply these 
institutions on a scale and under conditions for which we have absolutely 
no guide or precedent. We are applying principles which were devised for 
their own purposes by a comparatively small, homogeneous community, to 
a country with a population of 320 millions, and perhaps a greater diversity 
of race and culture than is to be found in any equal area of the world’s surface. 
The enterprise is formidable and I should find it appalling had I not the 
faith that in these institutions, if they are wisely and prudently applied and 
with due observance of the spirit which informs them, there is an inherent 
virtue of adaptation, of development and of catholicity. I think I am not alone 
in that faith. I think it is now clear, and I may draw that inference from the 
amendments which are on the paper to day, I think it is clear that the leaders 
of political thought in India have themselves definitely elected and declared 
that the political progress of India must proceed on and be governed by these 
principles. But while I welcome that election and that declaration, I must 
entreat those who make it to recognise the vast dimensions of our common 
enterprise.

Sir, I said that we had to view it in a perspective not only of dimension 
but of time. I quoted, as a parallel in some respects to Parliamentary govern­
ment, the case of the Roman law. Now from the promulgation of the Twelve 
Tables to the great codification in the time of tB^^mperor Justinian was a 
period of nearly 900 years and neither of these eventk was either the beginning 
or the end of that great impetus of thought, the effecA of which have extended 
from the Thames to the Ganges and from the old wopd to the new. Sir, if we 
reckon the history of Parliamentary institutions on y  from the reign of Edward 
I, that was over 600 years ago, and this history s o ^ r  from having yet reached 
any finality is now at a stage of crisis and of new development— in depths and 
in regions hitherto unplumbed and unexplored. Now I am not suggesting 
that India too must wait for her share of the heritage for a period of centuriefl. 
We have the great advantage of being able to start at a point which tool^ many 
generations of human experience to achieve ; but I do urge that the fact that
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th e  inception of responsible government in India is not yet 6 yew old must 
be alleged, not simply as a political plea, but as a practical truth ofbhe greatest 
weight and significance. I would therefore ask the House to enter upon this 

' matter with a clear recognition of its magnitude and its moment, to recall the 
conditions by which our further progress must be regulated and to examine 
in that spirit the Resolution whicli I have moved. On the magnitude of the 
problem I have said as much as is perhaps necessary and certainly as much as 
in the time at my disposal is possible. In the conditions which must regulate 
our further progress I include those which proceed from the law and the consti­
tution and those which, independently of all such considerations, are necessarily 
and inevitably inherent in the task itself. The first of these, the legal and consti* 
tutional conditions, are sufficiently recited in the preamble to the Government 
of India Act, 1919, which states the fundamental doctrine of the responsibility 
of Parliament; the doctrine that the time and manner of each advance towards 
responsible self-government in India can be determined by Parliament alone. 
It is as unnecessary as it would be impossible for me to examine this doctrine 
on ite warrant in history, in law or in morals. It is unnecessary because, Sir, 
I think that all responsible political opinion, however divergent in other matters, 
is agreed on this ; or at least it is prepared to accept it as the basis of all practical 
discussion. We must satisfy Parliament, as we must satisfy tHe tribunal 
that Parliament is to set up to examine and report on all the claims and on ail 
the evidence, we must satisfy Parliament in regard to every step that we propose 
should be taken.

NoWj Sir, apart from these the constitutional and legal conditions 
under which we must work, 1 spoke of other conditions which need no con­
stitutional warrant and are inherent in the task. Of these the most im­
portant in my judgment are these. Firstly, we must use to the full all the 
resources in our possession, discarding none till its utility has been fully tried 
and found wanting. Secondly, having regard to the vast interests committed 
to our charge and the disastrous consequences of yielding to a hasty impulse 
or to a rash speculation, we must be patient, prudent and circumspect. Thirdly, 
and most important of all, we must all work together, for this enterprise is 
too great to be undertaken by any single authority or by any party or by any 
school of thought working in isolation or, still worse, in antagonism with others. 
Now this cannot be done without much patience, much mutual forbearance 
and assistance. As I see it, the co-operation invited and required by the 
Secretary of State and His Excellency the Viceroy is not merely a stipulation 
made by one party to the negotiation. It is a plain and candid statement 
of a fundamental condition for the solution of the problem which lies before 
us both and without which neither can succeed. I earnestly invite the House to 
consider the Resolution in this spirit. In the first place, it af&rms a principle, 
the principle which defines the main divergence between the majority and the 
minority report. What is that principle ? It is this, that the Government of 
India Act is a great measure of political advance which has yielded most im­
portant and valuable results; that its potentialities should be further tried and 
utilised, and that the measures requisite to remove any administrative imperfec­
tions experienced in its working can and should be adopted. At least one 
seotionof the critics of that report take the position that the Act is radically 
incapable of working or is so defective that no adjustments or ruxming repairs
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[Me. J^£3peiar,!l
are wortSi lJie time or the attention devoted to them. N ow l contend that auch 
a p o B it io i i  is wrong, wrong in its premise and doubly wrong in its oonclusion. 
I t  is WTO^ in fact because the Act is undoubtedly in operation. Legislatures 
are me€<ting, la^^ are being enacted, supplies are being voted or refused, and 
with two exoepftions the existence of which cannot reasonably be imputed 
to the Act, the administration of this great country is beii^g carried on in 
at5c0rdanc^ with the provisions of that Act. To those who despise adjust­
ments and running repairs I would suggest that in operating a great and com- 
|9ex machine these may be the immediate and sufficient requisites for its 
efficient W'orking. At any rate those critics can only prove or provide practical 
evidence of their contention by an honest and persevering attempt to work 
it in accardance with the intentions of the designers. If such an attempt is 
made by Ifce joint efforts of all those for whom it was designed, and if their 
attempt clearly and definitely fails for causes clearly and definitely to be 
attribtrted to the machine, then at least we shall have some presumptive, 
«ome tangible e\ndence, but not till then. We have no reason to suppose 
that such an effort is doomed to failure because it has not yet been made.

Sir, any premature and impatient discontent with the very real jkchieTO- 
V^nts of the last five years is not calculated to arceierate our progress. Y ot 
will not achieve a difficult and distant goal by constantly changing your 
starting point or quarrelling with your ( om[)anions in the raravaii. (Jowtir 
nuity is one of the essential conditions of clevelopment and in tiie constitutional 
history of England continuity and adjustment are the naost fruitful and the 
most familiar incidenta. If we are indeoJ committed—and of tliis there can 
be no doubt—to the task of adopting for and adapting to Indian requiremeotfi 
British politic^il principles and methods, should we be wise—to say nothing 
of logical and consistent—if at the outset we repudiate and discard the 
most characteristic and the most essential, if not of those principles at any 
rate of those methods? Continuity and adjustment are anl have always 
been the deliberate and instinctive aims of English constitutional policy. 
They have permeated its history, they liave been present in an active form 
in every phase of that history which records any permanent stage of pro­
gress  ̂ however arbitrary or violent the concomitant events may have been, 
(^ntinuity and adjustment are, if you will examine it, the pith and the marrow 
of the majority report, not as things drawn from an obsolete and stereotyped 
code, hat as the application to a new range of conditions and denmads ol 
a tradition which is not only ancient and well-tried, but vital and active^ 
a force which is still the most hopeful and energetic in a world which wiliout 
it might well be a world of despondence, disillusion and despair.

Sir, the great system of government which was set up in this country 
before theue was any clearly defined or deliberate intention of instituting 
•alf-^vemiDent, was based on another and perhaps an even more funda- 
m taita i dement in the British tradition—the rule of law, the impulse of 
owntruction and the ineradicable instinct of inducing order and Bbefty 
oat of «iha(08 and oppression. It may be that these oonoeptions go deeper 
and Me destined to be more permaDent than tiie expedients, more gendratly 
n o c fo w d  m d accepted, o f Fadiam antary Q orm oM tA  itBeH. BtUft Hm
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great system of government, elementary as in mamy respects* it was, kadi two 
chai»^teristic& which prodaion its origin and its legitimacy, d n  the first 
fkiaoe it wxii direet^d in. aa avstere and practical spiidt ta the inmiediate re­
quirements of the country at that time, and it was diffeet(»d,, Gonsciously or 
instintitively, towards a wider and further goal which would permit of an ulti- 
iniite ideal of self-govecnm^nt. That system has perhaps fciffilled its purpose 
and d^lirered its messa^. We are now at the stage for which it prepared 
the way. That system derived its main direction and inspiration from England, 
t h « i^  it did' not r^eot the wisdom and experience of its predecessoTs iax India. 
Bat we ha-ve ntrw arrived at a new order of things in which unity and co-opera­
tion between England and India are essential. India has elected to accept 
British conceptions of self-government as the basis of her own political evolu­
tion. But let us remember that if these institutions offer a great prize 
they demand also a severe discipline. In the words of Milton : The immortal
garland is to be run for not without dust and heat

Sir, is it unreasonable for us to ask that those who deem it to their interest 
to enter with us into this great tradition and to be co-heirs with us in this 
great heritage should also accept the limitations, the discipline and if neces­
sary the delays which we, a nation not remarkably patient of limitations or 
of di^ipline or of delay.s, have been compelled to accept by the hard lessons 
of our own long experience and by the ineluctable dictates of our convictions ?

T h e  H o n o u r a b l e  M r . PHIROZE C. SETHNA (Bombay, Non-Muham­
madan) : Sir, I beg to move the following amendment:

“  Tlod Couneil rtcora mends to the Governor G«neiai io Cttuiiuil . . . .  ”
The H o n o u r a b l e  t h e  PRESIDENT : Will the Honourable Member 

move it as an amendment ?
T he H o n o u r a b l e  M r. PHIROZE C. SETHNA : I did say so, Sir.

The H o n o u r a b l e  t h e  PRESIDENT : Will the Honourable Member 
move it as a substitution for the original-Re.^ olution ?

T h e  H o n o u r a b l e  M r . PHIROZE 0. SETHNA: Sir, I move 
substitute the following for the original Resolution :

** Thi» Council iK^ommonds to the Governor General in Council that he be pleased to 
teka imtnediwte steps to- move M b Majesty’s Govsernment to maka »  deolaration in Parlia­
ment embodying the followingfundamentfil ohang«B in tb© present constitutioiiail machinery 
and administration of India:

(«) The Revenues of India and all |Trof>erty vested in or oriskig or aocpu^ from 
property or righto vested in Ris Majesty under the GotTemineiit of India Act, 
1868, or the present Act or received by the Secretary of State in Council under 
any of the said Acts shall hereafter vest in the Governor General in Council for 
the purposes of the Government of India.

(6) The Governor General in Council shall be responsible to the Indian Legislature 
and subject to such responsibility shall have the power to control the expendi­
ture of the He venues of India aiid make such grants and appropria/tions of any 
part of those Revenues or of any other property as is at present under the 
control or disposal of the Secretary of State for India in Council, save and 
except the following which shall for a fixed term of years remain undet the 
control of the Secretary of St»te for India:

(t) Bzpenditure on the MSfitvpy Services up fixed 
fn ) Sxpenditun obm cd  as political and foreign.
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[Mr. Phiiose C. Setima.]
(tu) payment of all debts and liabilitiea hitherto lawfully oontracted and 

inoun^  by the Seoretaiy of State for India in Connoil on aooount of th» 
Govenunent of India.

(e) The Council of the Secretary of State for India ehall be abolished and the pod* 
tion and functions of the Secretary of State for India shall be asnmilalM to 
those of the Secretary of State for the self-governing Dominions save as dherr 
wise proyided in clause (6).

(d) The Indian Army shall be nationalised within a reasonably short and definite 
period of time and Indians shall be admitt^ for service in all arms of defence 
and for that purpose, the Governor General and the Commander-in-Chiel shaU 
be assisted by a minister responsible to the Legislature.

(s) The Central and Provincial Legislatures shall conBist entirely of members elected 
by constituencies formed on as wide a franchise as possible.

(/)  The principle of responsibility to the Legislature shall be introduced in all 
branches of the administration of the Central Government subject to transi­
tional reservations and residuary powers in the Governor General in respect of 
the control of Military, Foreign and Political affairs for a fixed term of years ;

ProTided that during the said fixed term the proposals of the Governor General in 
Council for the appropriation of any revenue or moneys for military or other 
expenditure classified as ‘ Defence ' shall bo submitted to the vote of the Legis­
lature ; but that the Governor General in Council shall have power, notwith­
standing the vote of the Assembly, to appropriate up to a fixed maximum an j 
sum he may consider necessary for such expenditure and in the event of a war 
to authorise such expenditure as may be considered necessary exceeding the 
maximum so fixed.

(^) The present system of Dyarchy in the Provinces shall Iw abolished and replaced 
by Unitary and Autonomous Responsible Governments subject to the general 
control and residuary powers of the Central Goveniment in in ter-provincial and 
all-India matters.

(A) The Indian Legislature shall after the expiry of the fixed term of years referred 
to in clauses (b) and (/) have fuU powers to make such amendments in the consti­
tution of India from time to time as may appear to it necessary or desirable.

This Council further recommends to the Governor General in Council that necessary 
elepe be taken;

(a) to constitute in consultation with the Legislature a convention, round table con­
ference or other suitable agency adequately representative of all Indian, Euro­
pean and Anglo-Indian interests to frsme with due regard to the interests of 
minorities a detailed scheme based on the above principles, after making inoh 
inquiiy as may be necessary in this behalf;

(b) to place the said scheme for approval before the Legislature and submit the tame
* to the British Parliament to be embodied in a  Statute.

 ̂ Sir, the Reforms Inquiry Committee was appointed by the Government 
^  answer to a general demand from the Legislature and the general public 
lor a further advance in the reforms and also for improvements in the exist­
ing machinery of Government as laid down in the Act of 1919. The Report 
was published six months back. No action was taken on it till now. This,
I take it, was principally due to the proposed visit of His Excellency the Viceroy 
to London to consult the Secretary of State for India. The public did not 
inmd this little delay, because it was expected that as a result of those delibera* 
tions between Lord Reading and Lord Birkenhead the outcome would be such 
as would enable us to expect the fulfilment of our wishes and aspirationg even
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to a limited extent. In this we have been disappointed. All that we have 
had are two speeches, one about two months ago from the Secretary of State 
and the other about three weeks back by His Excellency the Viceroy on the 
occasion of the opening of the two Houses on the 20th of last month. These 
speeches do not take us any forrader and now on the top of it all we have 
a Resolution proposed in this House by the Honourable the Home Secretary 
asking us to accept the principle underlying the majority report and to request 
the Governor General in Council to give effect to the recommendations made 
in the majority report.

Sir, the Committee consisted, as we know, of nine members, five of them 
formed the majority and the other four formed the minority. If one of the 
majority had sided with the minority, the tables would have been turned, 
and what is now the minority report would have become the majority report. 
And I ask, if that event had occurred, would Government have pressed the 
acceptance of such a majority re])ort ? I may proceed to answer the question 
myself by saying that, judging Government from their present attitude, they 
would most certainly have not done so but would have endeavoured to wriggle 
out of the position as best they could.

Let us now examine the personnel of the Conmiittee. Amongst the majo­
rity were three eminent Government of India officials, the Chairman was the 
present Home Member of the Government of India, Sir Alexander Muddiman, 
who, we are all pleased to see, is present here to-day in this House, over the 
deliberation of which he presided with such distinction for full three years. 
Then there was the then Law Member, Sir Muhammad Shafi, and you your­
self, Sir, were the third and you then held the position of Secretary to the Gov­
ernment of India in the Legislative Department. Then there was the Maha­
raja of Burdwan, himself an official, for he had only a few months previous 
ceased to be an Executive Member of the Council of the Government of Bengal, 
but who had his eye on another high Government appointment with which 
rumour very strongly associated his name. Therefore, we had four Govern­
ment officials, and however disint^erested they may be, however open-minded 
they may be, it is in the nature of things,—I do not blame them because it 
happens in India as well as elsewhere,—that they were bound to look upon 
the questions placed before them from the Government point of view. The 
fifth member was a non-official, a Member of this House, the Honourable 
Sir Arthur Froom. Now let us turn to the minority. Amongst them, there 
was Mr. Jinnah, who has never held any Government appointment, who, 
comparatively speaking a young man, has for the last quarter of a century 
taken the keenest interest in Indian politics, who has himself taken an active 
part in them and is in complete touch with Indian views and aspirationB. 
Who were the other three in the minority ? No less Indian personages than 
Dr. Sir Tej Bahadur Sapru, Sir Sivaswamy Aiyer and Dr. Paranjpye, men who 
are looked up to by Government themselves, men who are esteemed by Govern­
m ent as well as by the public alike, and men who had the additional advantage 
of having held high positions under Government. That being so, if this 
minority, composed as it was of four, in three of whom Government had 
absolute confidence, have made certain recommendations with a fu jl senro 
o f their responflibilities, they m ust o f course have done 3o  with the certaia
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knowledge ^ a t  the reforms they propose are all workable rad wiV not 
adversely affect the work of the adininistration of the country. Is it fWr 
on the part of Government completely to br ish aside their recommendations ? 
Has it ever occurred to Government to pause for a while and conside* 
why it is that every single Indian, without a single exception, who has heJd 
the highest positions in the land, men Kke Lord Sinha, Sir Ali Imam, 
Sb Sankaran Nair, Sir Tej Bahadur Sapru, Sir Chirnanlal Setalvad, 
Mr. Chintamani, Mr. Jagat Narayan and others, all of whom without 
any exception what«^oever, as soon as they left Government service, have 
eiq^ressed themselves more freely, have sided with and supported the popular 
view which as we can well understand they could not very well do when holding 
Gfovemment i4)pointments. That, Sir, is a fact which Government cannot deny, 
but if I have made this remark in reirard to Indians who have held high Gov- 
enunent appointments I say that this applies equally to Europeans, for are we 
not aware of the fact that even amongst Europeans there are many from Vice­
roys downwards who have expressed themselves reservedly when in ojfice, but 
once they have left office, they have let themselves go and have sympathised 
with Indian aspirations that India should advance faster in the matter of politi- 
calpoogras. I emphasise this point, i eca»use I hold tliat if the Coiuimtlee were 
hokiaOi&e]noiitbslater,.aDdifit had the same personnel. Sir MuLammad Shafî , 
be^uiae be would hare ceased to be Law Member, wouixl Lave unoustakeably 
aiiM  with tke minority which perhaps he could not very well do as Law Mesa  ̂
bet. 1 am not making any rash statement nor am I ha/arding a guess. 1 
d n ^  my inference from what fell from Sir Muhammad Shaii himself when he 
waa interviewed by a representative of the Associated Press soon after he gave 
np^offiite. And were not his words quoted in the House of Lords by Lord Olivier 
who attached the same s gn ficance to Sir M a nr tuV words ? Therefore, it is 
a pofiitrTemiflnomer to call the reports majority and minorit\  ̂ reports. It 
would be v«ry much better to call them report A and rej)ort B.

i%r, ifl it any wonder, in spite of all that has fallen from the Honourable Mr. 
CJrerar, that the Indian public and the country at large do not attach that 
importance to the majority report as they do to the minority report ? Is it 
fair on the part of the Government, I ask, to bmsh aside all the recommenda- 
Uonfi which have been made by the minority ? As the Government know, the 
Committee were almost ei|ually divided, and it would have been only fair, 
therefore, for Government to have included in their Resolution to-day, if not 
aH, at least some of A e  most important recommendations made by the minority. 
You, Mr. President, I understand, were personally responsible for the prepara­
tion of Appendix II to the majority report in ŵ hich you ha '̂e given a list of the 
flections of the Gfovemment of India Act and details in connection tliercwith 
to show the legal and constitutional possibilities of advance within the Govern­
ment of India Act. My Honourable friend Mr. Crerar in this Resolution 
has absolutely ignored those recommendations.

It seeoas that the Qovemnient muat possess a very curious aotioa; of the 
ittbettig0Afie of the Indian. Legislature and of their sense of responsibility if they 
eapeet Indiaa Legidatuse to subscribe to thia Rm»llitiojDu aa it hae beeat 

m m m e  which 1 consider, both iUiberal omd uafltakmmoMkar aad
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which 80 flagrantly and definitely, and may I  ad d  so diaffMitiy, runs 
counter to the wishes of both the Legislature and the public, ^lui whftfc is 
more, a Resolution which is not. subscribed to by such eminent men as Sir 
Tej Bahadur Sapru, Sir Sivaswamy Aiyer, Dr. Paranjapye and St. Jinnah, for 
all of whom Government as well as the public have the highest respect and 
OD* the first three of whom Government when it suited them to do so have 
on more than one occasion showered encomiums for the modecatioo. aind thd 
sobriety of their view^.

I take no credit for drafting this amendment. As the House is aware, 
it i» identieaiJy the same amendment as was moved in the other place and 
carried there three days ago by the overwhelming majority of 72 to 45. I say 
advisedly an overwhelming muprity, because the minority consisted mainly 
of Governme nt officials and perhaps of the European elect̂ ed Members. I 
make bold to say that if the Indian officials in that Hoase were left free to vote 
according to their conscience,, they would not have helped to swell the number 
of the minority to 45. Sir, the views that are embodied in the amendment 
are the considered views of the leaders of the different nationalist parities iw 
the other place and (1 i where. It is their joint draft, and it is a draft which is 
in consonance with the views expressed by the Chairman of the Liberal Federal 
Association only the other day in Poona. I compliment my Swarajist friends 
in agreeing to the proposals as embodied therein and I regard that as a 
distinct gesture on their part of their willingness to co-operate with Govern­
ment, and it will be a positive mistake on the part of Government if they do 
not take advantage of that gesture.

Sir, in the limited time at ray disposal it will not be possible for me to> 
explain to the House the amendment clause by clause nor is it necess€uy, 
because it is nothing else but a summary of the recommendations of the 
minority report and what the country has been clamouring for for quite a long 
time. What I wish to point out to the House to-day is that evidently the 
attitude of the Government as also of the Secretary of State to-day is very 
different from the attitude of both the Government of India and the Secretary 
of State displayed two or three years back. I will take the House back to the 
year 1921 when in the other place, on the 23rd September, one Member, Mr. 
Majumdar, brought forward a Resolution for further reforms. The Government 
did not actually oppose it. What was its attitude then ? The then Home 
Member, Sir William Vincent, requested the House to accept his own amend­
ment. The amendment which that House passed almost unanimously (for 
there was one dissentient, Mr. Price of Karachi) was the Government amend­
ment, ajid it was as follows :

“ Tliat the Assembly reoommends. to the Governor General in Council'iiiat he should 
«onvey to the Secretary of State for India the view o£ the Aseemblj  ̂tha* the ppogresB made 
in India on the path to responsible government warratits a re-examina^ioni and. revision 
of the constitution at an earlier date than 1929
That, I repeat, was the Government amendment. The Home Member 
evidtently did not speak for himself alone. He spoke fior the Government o f 
India and I would not be surprised if he spoke as. he didi with the approval  ̂o f  
the then Secretary of State, Lord Peel Sir William Vinceofc was most sym­
pathetic in his speech, but he was not alon& in- such symf athŷ .. I will ask the
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HouBe to UsVmi to the words of the then Finanoe Member, Sir Malcolm Hailey, 
now Hifl Excellency the Governor of the Punjab. In supporting the am ^d- 
ment, he observed:

** Sorely now the only practical and reasonable end to this debate is, that we should 
convey to Parliament the opinions that we have heard expressed in this House that it 
ought not to wait ten years before the Parliamentary Commission investigates the 
whole question of further amendments in the constitution which has been granted to 
India” .

The House waited for the opinion of the Secretary of State. That followed 
nearly 18 months later, and it was
“  that it was too early to ask Parliament to revise the constitution but the Act contained 
within itself sufficient materials for expansion of the existing constitution

That was the opinion of Lord Peel. It was on this opinion that another 
Member of the other place, Dr. Gour (now Sir Hari Singh Gour) on the 18th 
July, 1923, moved his Resolution that “ the further possible powers within 
the Act should be put into force That was not done and last year Pandit 
Motilal Nehru, again in the same House, moved his Resolution in regard to 
further reforms, in answer to which the Reforms Inquiry Committee was 
appointed. I have given these particulars to show that the attitude of the 
Government of India two or three years back was entirely different from what 
it is to-day. The Government of India then as now was presided over by 
the same Viceroy, Lord Reading. Evidently, therefore, fiOrd Reading’s 
opinion has not changed. We have not Sir William Vincent now as Home 
Member, but we have Sir Alexander Muddiman, whom, knowing as Tdo per­
sonally, and as Members of this House know themselves, we credit with having 
equal, if not greater, sympathy than Sir William Vincent towards Indian 
aspirations. WTiere then is the rub ? The exjilanation is simple. The 
opposition is evidently not from Delhi or Simla but from Whitehall, and we 
need not be surprised, because the j)arty in power to-day is the Conservative 
Party, and for the Secretary of State we have a Conservative in the person 
of Lord Birkenhead. This, exp ains the present attitude of Government.

The gist of my Honourable friend Mr. (Verar's speech, as far as I can make 
out, is that we should be patient, prudent, and circums])ect, and we should not 
try to run too fast. He has told us that it t^ok 900 years from the promulga­
tion of the Twelve Tables to the codification of the laws by Justinian. He has 
also told us how long it has taken the Britiflh Parliament to advance to its 
present stage. All I would like to say in reply is that there is some little 
difference between human beings and quadrupeds. The lower animals have to 
start at the bottom every time. Human beings begin at the stage left off by 
those who went before them. Therefore, if we begin to-day we can undoubted­
ly proceed at a much faster rate profiting by the experience of others. I can 
give my Honourable friend no better instance than that of America and 
Japan. America did in 150 years what it took Europe more than a thousand 
years to accomplish, and Japan has done within less than half a century 
what America did in 150 years and what Europe took a thousand years and 
more to do. It is therefore perfectly legitimate for us to ask for further 
reforms. We are confident that we have progressed to an extent that we
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are now ripe for them, and if we are to take Government at their word 
and at their professions we regard it as their bounden duty to^ive us what 
we aek for in my amendment.

Sir. the Secretary of State in his speech has asked all parties in India 
to unite and to put before him a scheme which he will consider. His 
Excellency has asked us to co-operate with the Government. The amend­
ment which was moved in the other House and which I am placing before 
you to-day answers the demandAnade botli by the Secretary of State and 
His Excellency the Viceroy.

Here we put before you a concrete scheme. Here is willingness on the 
part of that national party which opposed Government 

“ * at all times to drop such opposition and to co-operate.
And if Government do not choose to accept it, the blame will lie with 
Government and not with us. Until our demand is favourably entertained 
it will be tlie bounden duty of the Indian Legislature and the Indian public 
to persist in such demand because we regard it as our due and which we 
ought to obtain as soon as possible. I cannot expect Government Members 
to support my amendment but I appeal to all elected Members that they 
will voto with me and thereby convince Government that the elected 
Members of both Houses of the Central Legislature are in perfect unani­
mity on this very important question.

T h e  H o n o u r a b l e  t h e  PRESIDENT: Amendment moved;
“ That for the original Resolution the Amendment read by the Honourable Mr. Sethna 

be substituted
I do not think that I should weary the Council by reading it over again.

T h e  H o n o u r a b le  M r. V. RAMADAS PANTULU (M a d ra s  : N on- 
M uham m adan) : Sir, the amendment which stands in my name is subp- 
tantially the same as that moved by my Honourable friend Mr. Sethna. The 
House will notice that there are only certain verbal alterations in clause (c) 
of the first part of the amendment on page 1, and in clauses (a) and (6) of the 
second part on page 2. With your leave I shall mention that in clause (d) of the 
first part the word “ Assembly ’’ seems to be a mistake for “  Legislature 
I remember to have corrected it when I sent it to the office. It must be 
a lapsis calami, 1 hope 1 have your permission to correct it.

T h e  H o n o u r a b l e  t h e  PRESIDENT : Yes.

T he  H o n o u r a b l e  Mr. V. RAMADAS PANTULU : In order to under­
stand the full import and implications of the amendment which stands 
in my name I think it is my duty to give you a brief history of this amend­
ment. The origin of it goes back nearly to the commencement of British 
connection with India. This debate involves three issues which were very 
pertinently raised by the Honourable Mr. Crerar in his opening speech. 
The issues are, one, has Britain a divine, legal or moral right to continue to 
rale India as a dependency ? The second issue is, have the Indians got a right 
to govern themselves, or in other words, is, Swaraj their birth right ? If the 
fisat issue is answered in the negative and the second issue in the affirmative, 
the third issue arises, namely, what is the best and the quickest mode of 
tnmsference of power from the British to Indians ? I think, Sir, the
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Besolution^eals with the third issae. Unless we dispose of the firet and 
second issues the third issiie does not arise. Therefore, I beg to state very 
briefly, as Honourable Mr. Crerar lumself has done as regards the 
Britiah case, what the Indian case is. On the first and second issues our 
case is unhesitatingly that Swaraj is our birthright. We are entitled to 
govern ourselves and the Bri^sh have divine, legal or moral right to 
continue to rule this country as a dependency. I use the word dependency 
advisedly because we are at present not necessarily wedded to a policy 
of attaining Swaraj or self-government outside the British Empire and are 
not unwilling to continue as partner^ with equal rights. Our formula is 
to attain self-government within the British Empire if }>ossible and, if not, 
without ft. The creed of the Indian National Congress is deliberately made 
ehMtic to admit of these two positions ; it is the attainment of Swaraj by legi- 
trmatje and peaceful means. Therefore, Sir, in the first plac c in answering these 
issues we deny most emphatically the claim of the British Bureaucracy to play 
the role of Deputy Providi nee to Indians. Their theory of trust-ceship, their 
talk of a civilising mission and all that rodomontade we emphatic ally deny. 
We hold also that apart from the divine or legal c laim the British have a l^  
no moral claim to continue to rule India. That moral c laim is based upon its 
past record and the great good which it is alleged to have done to the Indian 
people. Here again we deny that. We hold that after 150 years of British 
rule we are poorer, weaker, and more disunited, and disorganised than we were 
before they came to this country. You claim that peace and order are the two 
great achievements which you have accomplished in this country. But, Sir, 
we hold that the peace which you claim to have established is the peace of death, 
of a disarmed and helpless nation, and the order which you claim to have estab- 
fish^d is the order of slav(\s and human cattle who are dumb driven, which 
is the order of the prison house. With regard to economic and other conditions 
I  can quote the testimony of many authorities to show that India has not 
improved under British rule. But I will c]uote a small sentence from a predeces­
sor in office of Lord Birkendhead, the Duke of Argyll, who said :

“  We know indeed of poverty and destitution, more or less temporary in European 
coontriee. But of chronic poverty and of permanent reduction to the lowest level of 
subsistenee such as prevail only too widely among the va«t population of rural India w© 
have no example in the western world.”

That is the testimony he gives fo British rule in India. And after ITO vears 
of exploitaition India is poorer, economically crip])le(l, industrial;y helpless 
and dependent upon foreign imports for subsistence. Therefore we are a^itatin;  ̂
for Swaraj. In the course of the agitation there emerged the declaration of 
Axwi;ufit 20th, 1917, and later on the Governmc'nt of India Act. That decla­
ration and the Preamble to the Oovernment of India Act are both imsatifl- 
factory and opposed to the aspirations of Indians. Neverth '̂less there is one 
point ijxboth of them which disposes of the first two issues. There is a recoj^i- 
tioxfcof India’s right to self-government and a)Bo a recognition of the fact that 
Britain ianot to rule for ever over India. The right to attain self-goverameai 

conceded. Therefore it is we have really entered on the third isBue aato the 
mode etf toaasterence of that power from Britain to India. BecogniBbf Ae

378 _ GOTOcaw s t a t e ; {II^th Sep. 1926.



limitatioDB of that struggle we. wanted to get a mm»H9e of ffesponeihie ijirvem- 
ment and all trar agitation has only resuked ia the Oovemment India Act, 
1919. The Congress disapproved of it, tlie Moslem League disapproved of it 
and the ptiblic erf India diflapproved of it. Therefore the Congressmen, who 
disapproved of the machiner)  ̂devised for the transference of power from Britain 
to India, liave not taken any share in the working of the rrforms in the first 
fitage of theij* inau^iration. We liave left it to those people who liiul faith 
in it to do so. I will at this stage refer to page 152 of the minority report which 
says that as non-( o-o])«rator3 stood out of these Councils in 1920 the people 
who had faith in the reforms entered the Councils and worki?dthem in un at­
mosphere which was most cona^enial to thoir success. Nevert/heless they have 
found that machinery t̂ o be insufficient, inadequate and unsatisfactory, w« then 
ejitered on the second sta/^e of the strup^le. In 1923 we, the Cougressmen, 
thought that if (tovcTiiment were not going U> devise a machinery which is 
proper and suitabl(‘ to attain thip ol jec*t, the best thing would be to go into the 
Councils, ti) destroy tĥ ‘ one which tliey have set up and to ^et another 
instead. No doubt we began with the object of destruction. We thou^t 
that no construction was possible without destruction.

T he  H o n o u r a b l e  Sjr ALEXANDER MUDDIMAN : I am sor^ to  
interrupt the Honourable Member, but does he still adhere to that policy of 
destruction ?

T he H o n o u r a b l e  Mr. V. RAMADAS PANTULU: We began by des­
troying. We are attempting to try and see whether it is possible to buUd up. 
In 1924, when the Swarajists ent( r̂ed the Assembly, they presented the united 
demand of the nation. That demand stands good to-day. The only answer 
tliat was given by Sir Malcolm Hailey was that Government would only set 
up an official committee to inquire into what progress was possible within 
the Act. His statement was followed by the appointment of an official com­
mittee which held its meetings in secret conclave, and made a report. That 
was followed by the report of the majority of the Reforms Inquiry ConMnittee 
which majority was practically comj^osed of a majority of officials.* Therefore 
there is no virtue in calling it a majority report. The minority report, and 
every Indian who had any stake in the country, every Indian who had held 
any responsible office under the Reforms Scheme and every publicist of note 
who had the welfare of India at heart, condemned the system of dyarchy which 
was set up by the reforms ; only the Indian Civil Service and the European 
half of the reserved departments spoke in favour of dyarchy. Nevertheless the 
majority report without any evidence held in favour of the continuance of 
dyarchy. If the decision oJE the majority is carried on appeal to a court 
ci law, it would have called upon the respondent and reversed the judgment 
embodied in that re î ort without hearing the appellant. There were nine 
jurymen on the bench. The verdict was 5 to 4. One of the jurors gave his 
verdict while he was in duress under official shackles and he afterwards said 
that his verdict was wrong. If the verdict was 5 to 4 in -a criminal trial no 
criminal oould be convicted and the jury should be discharged according to 
our r̂uniiial jurisprudence. The verdict should At least be 6 to 3 to be valid. 
So the verdiot of the noAjocity report is worthless M d  should be scrapped.
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That 18 the leport which you now want to enforce. We aay we shall not be 
parties to it.

There have been two pronouncements since the report was issued, one on 
the Tth July by Lord Birkenhead and the other on the 20th August by Lord 
Reading. Tn both these pronouncements there are two matters of outstanding 
importance. One is that we should work the scheme for what it is worth and 
the second is that if we find it imworkable we should propose some other cons­
titution. With regard to the tirst, we absolutely refuse to work the scheme. 
It has been pointed out that the scheme is unworkable and we are not going 
to try to do a thing which is impossible. Within the time at my disposal 
it is not possible to quote authority in favour of my position that it is unwork­
able. It has been fully established by evidence. With regard to the second 
portion, we have suggested a scheme in this amendment. We have got a scheme 
which consists of two parts. In the first part we have indicated certain definite 
principles upon which any negotiation between you and us is possible. If 
you accede to these priDciples we go to the second part. You may liave a round 
table coi)ference, convention or whatever you like. We will sit together and 
try to frame a scheme which will suit the needs and recjuirements of India 
and which will be in accordance with the principles which we have enunciated 
here. Those principles are very clear. There should be transference of 
power from British to Indian hands. The Secretary of State for India’s Coun­
cil is to be abolished. He has to become responsible to Parliament in the same 
way as the Colonial Secretary. The Indian Legislatures shall be wholly elected, 
and BO on. The scheme is not a new scheme. Ever since the Indian National 
Congress came into existence we have been agitating for these things. There 
is a consensus of opinion in the country. Yesterday I read a speech by Mr. 
Chintamani in which he said that this amendment is really a page torn from 
the proceedings of the Liberal Federation. This amendment embodies a 
demand on which there is a unanimity in the country. In the Assembly, 
Hindus, Mussalmans, Parsis, Christians, all joined in voting for it. Therefore 
this is now the united demand of the nation. This is the demand which we 
bring before you. In some quarters it is suggested that the Swarajists have 
receded from their original demand. I emphatically deny this allegation. 
The Resolution as passed in the Assembly has a preamble, reiterating and 
affirming its demand of 1924. Not a word of this amendment is inconsis­
tent or incompatible with the demand that was made in January 1924. I 
omitted that preamble because it would not be in order in connection with 
this Resolution in this House. Therefore the demand of the Assembly remaimn 
unaltered. We are going to agitate for it and for its acceptance by the Gov­
ernment. When it is accepted and a declaration is made in Parliament, 
accepting its principles, then and then only shall we sit in a round table con­
ference or agree in any other way to discuss with you. If you discard these 
principles, then we come to the parting of the ways.

Even Moderate s have joined in the demand as embodied in the amendment 
.and no difference of opinion exists. It was pointed out by Sir Maneckji 
Dadabhoy the other day that all Moderates are at heart Swarajists. It 
said: scratch a Moderate and you will find an Extremist.’ * It is trae
because all of us want Swaraj as against the foreign rule. <
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T h e H o n o u r a b l e  S ir  MANECKJI DADABHOY : You are not cor­
rectly representing me. #

T h e H o n o u r a b l e  Mr. V. RAMADAS PANTULU : I say, Sir, let Gov­
ernment accept this as the common amendment of all parties in the country 
and as a complete answer to Lord Birkenhead and Lord Reading. Many 
proposals have been put before Government in the past. There was the 19 
memorandum. There was the Congress-League scheme which they never 
considered. And what are they going to do now ? It does not matter to us 
whatever they may do. We are willing to co-operate with them on honourable 
terms. But if they throw our co-operation to the winds, there will be again 
only one course left open to us, namely, non-co-operation, passive resistance, 
and civil disobedience. It is the creed of the Congress to achieve Swaraj by 
all peaceful and legitimate means. Our determination stands there. We only 
want to give Government an opportunity to show that we are willing to co­
operate. If they do not co-operate with us, and do not accept this amendment 
and make a declaration of policy embodied in it the whole blame will be with 
them and not with us.

T h e  H o n o u r a b l e  S ir  DEVA PRASAD SARVADHIKARY (West 
Bengal: Non-Muhammadan): Sir, instead of moving the amendment as
it stands on the paper in my name I shall with your permission try to amend 
the amendment that has been proposed in a way that would fit in with the 
structure of my own amendment. In the first instance, I ask your permission 
to move that in the place of the first paragraph of the opening preamble of 
the amendment moved the opening paragraph and preamble of my amendment 
be substituted. In the second j)lace, 1 would ask that in the place of the last 
three paragraphs of the amendment moved beginning with the words “  This 
Council ”  and ending with the words “  embodied in a Statute ”  the concluding 
words of my amendment beginning with the words “  This C ou n cilan d  ending 
with the words “ minority report”  be substituted.

The H o n o u r a b l e  th e  PRESIDENT: Does the Honourable Member 
move an amendment to substitute the last two paragraphs ? They both 
begin with the words “ This Councir’ .

' T h e  H o n o u r a b l e  S ir  DEVA PRASAD SARVADHIKARY : Yes, Sir. 
The Honourable Mr. Ramadas has explained to the House why he found it neces­
sary to make some amendments to the amendment moved in the other House.
I find it necessary to make other amendments regarding matters which pro­
bably had not been thought of at the time. I do not propose to go into the 
minor matters embodied in the body of my amendment; so far as that is con­
cerned, I shall let the amendment stand as it is. Both these amendments, 
Honourable Members will perceive, are in the main the same, and all non­
official parties in both the Houses are agreed upon the fimdamental principles. 
This is in response to the invitation of the Right Honourable the Secretary 
of State and the Viceroy to which more detailed reference need not be made 
now. Sir, after the emphatic pronoxmcement in both the speeches, whatever 
our own feelings might be, there is little room for a request for an initial 
parliamentary pronouncement for which a request has been made in the 
amendment of the Honourable Mr. Sethna. The only practical course left
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to us is therefore 'to ask to have set up a convention bn fines of my ori- 
|[inal ^pi îposal i^diich stodd 4>ver at the TequeaAoftzhe^venuBent wMehnow 
can no im gsr be moved. Sir, me >are in perfect Agpeement im iiBsponse Ipo 
tkat invitation so far as the basic ideas are conoemed and tikesf k a ^  bem 
arriwd at, I assure the House, in no hurry but a long course <rf prepai«%iitti 
has beefi tak«n in one shape or another for near upon faalf a cevtury. Tim e 
who are upset by reierence to history, the modernmost of which is «oon 
^ n t ,  even if yon do not go back to ^ w a rd  I, as has been done to-day, must 
liave the generosity to remember that Babu Surendra Nath Benerjea^s 
demand for Dominion status for India was as old as the ^ghties o f the la0t 
century; and this demand has been repeated, naturally with nev^ssary varianlis, 
during this lomg period. For the preseait no mem t ^ n  aa enunciatiein of 
basic principles which are to be the bed-rock of the oonstitmtion we suggest 
is attempted. There must of course be all necessary inqnineB and consulta­
tions, ai^ neither a parliamentary pronouncement nor a iRoyal Commission 
are excluded or barred out by the terms of my amendment, tiiough they n/re 
not expressly mentioned for obvious reasons. (L ughter.) Sir, I therefore 
claim that a ! parties of the same way of thinking in both the Houses have 
risen to the occasion, sunk their differences, presented a united and unbroken 
front, and have made a unanimous demand, unmindful of the fetish of dots 
and dashes. Only ill-conditioned and captious criticism can aver to the 
contrary.

One cannot congratulate Government on the terms of their Resolution 
which has taken so long in conoeption and frame. And even the announce­
ment that Sir Frederick Whyte has been put on apecial duty on some academic 
work the practical aspects of which could and should have been dealt with 
by the Honourable Mr. Crerar in his Department in a most speedy and perharm 
acceptable form (Laughter) hardly improves the situation. To-day vhe 
Honourable Mr. Crerar has been good enough to say that during the last five 
ŷ ears real achievement can be claimed on behalf of the Legislature ; and 
on the strength of his opinion I should give the go-by to Milton’s “ heat and 
dust ”  and all that they connoted in those ill-starred times. The party to 
winch I  have the honour to belong, the Liberal and Modemte Party, has made 
its pcoiiouncemants and they have found support at the hands of the o t ^  
party in an unmistakeable way. Co-operation thus vouchsafed should not be 
lightly put on one side, and Glovornofeent should help in the further oohesion df 
the parties so that more and real co-operation may ^  bespoken.

Sir, Lord Birkenhead was pleased to call that Party the so-called ^ 
Liberal Party whatever that qualification might mean or imply. His Lordship, 
who is liimself no Liberal, was however pleased to say that:

** T b e  p a r ty  is  n e ith e r  in co D s id e ra b le  in  n u m b e rs  n o r  la c k in g  in iAit b a d e r s in p  o f  « n -  
l^ gb ten ed  m e n , w h o  h a v e  re fu se d  t o  a s s o c ia te  th e m se lv e s  w ith  th e  i U - s t a n ^  c o u r s e  ofwkom* 
c o -o p e r a t io n  ” .

SsB LoidsU f furtJier said that it is «till possible that this yaity, pefhajftt 
to be gradnaUy xeiafosoed by fsesh modosate eleiMato, may play a  g iw t w r t  
inthAtMntitnttott^ariMttiAg of the iutuie. Andao it if Gkm row iA



will let it. His Lordship, if he was in mus  ̂^  qu^te grained by the
unexpected fusion of ideas and opinions in the otfier l^ouse leading to complete 
acceptance by all parties of the Liberal programnie, the programme fraiddy 
of the National Liberal Federation. ’ . .  ̂ ^

Sir, I shall not go into the details of the minority or the majority report 
as there is .not time. But, Sir, I venture to think that the cleavage of 
opinion demonstrated l>y what has been called the minbrity report would 
in a clearer and less biassed atmospher^ have been enough reason for a furtlier 
searcliing and immediate inquiry. Even a most hurried analysis of th e ' evi­
dence there will show wiiy the opinion of the majority with regard to dyarchy 
has not been a(*cej)table and cannot be : and yet, Sir, the majority pjns ite 
manifestly shaken faith to that broken reed.

Sir, the minority has however in many important details agreed with the 
majority recommendations, and where such coincidence occurs, and the poihte 
are many, I coniidently insist that action should be taken, as indeed Ck)vem- 
ment have already started it. This is the second point of my divergence from 
the other amendment.

I submit, Sir, that the attachment of greater than its due importance to 
the factor of non-cc)-op(‘nition would be an unjustifiable premium upon ife 
continuance and acc ent nation. Of what use and value, I ask, is pur 
co-operat on. "iveii at a great disadvantage and with serious handicap,
if the non (o-openilor is to prevail and triumph by purposefully standing but, 
obstructing (»r atteni})ting to obstruct, as the case may be? An BngHsfe 
paper, Sir, The Duihf llin d d , says in a recent issue : - .

“  Tbe only ho]ie of oidin^ serious outbreaks in India seems to lie in the possibilitjr 
of all parties uiiitin^̂  in niakin;.  ̂tiie demand that the British Government shall t h i^ ’a g i ^  
and that is now In̂ ing done in the (Vntral Legislature” .

I have not the least don) t. Sir, that that will also soon be done in tlw 
Provincial Legislature and all over the country, ^ye naturajly wtuit to come 
more and more into our own, our natural and malienable rights. And this we 
can do only under a freer (onstitution, which would no doubt have its unavoid­
able handicaj) for tlû  time bei g, but which would have assured and gtbwiliig 
advantages.

Whether co-operation exists to a sufficient degree or not will, it is said, de­
pend upon the testimony of responsible people, when the question comes under 
parliamentary exaniination in 1929 or before. Among such witnesses no mean 
place will be assignable to Sir Frederick Whyte who has done so well as the 
first President of the Indian Legislative Assembly. Spea^ng at a dinner 
given by the civilian members of the Executive Government of India on the 
22nd of August at Simla, and disclaiming all idea of making a political speech, 
Sir Frederick Whyte generously testified to the abundant co-operation on the 
part of the Assembly during the five yeajs that he held office a?id to the rapid­
ity and efficiency with which parliamentary methods and traditions were im­
bibed. He repeated the same testimony’at the dinner that His Excellency the 
Viceroy gave in his honour the other day. With testimony such as this, the 
plea that owing to the existence of spme non-co-o|jeratioti, that is steadily on
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the wane, further advance in constitutional progress must be delayed apd that 
even the preliminary inquiry for collecting facts and materials must also ] e 
delayed, cannot possibly hold the ground.

The Twelve Tables might have been necessary for those who began the 
work in another age and clime, but they cannot be necessary in India in spite 
of its diversities where there was and is a live civilization and with the western 
models which are for some reason or otĥ er now being attempted to be deprecate 
ed and sought to be placed in an Oriental setting.

The clean slate, or the comparatively clean slate, that is so constantly 
demanded cannot come into existence. It was not there when the existing 
constitution was ushered in. It never had existence even in imagination. And 
if further writing on the slate, as one finds it from time to time, is refused or de­
layed, all because eight maunds of lubricants cannot be provided to ensure the 
fabled dance of Radha, the inexorable finger of fate will write and having 
written will pass on.

I would in this connection and with reference to the^erms of the amendment 
for a moment turn to the draft of the Commonwealth Bill of India issued by the 
National Convention, India, 1924-25, for presentation to Parliament of Great 
Britain. According to advices received from England, a private member may 
make himself responsible for presenting it t*o Parliament at no distant date. 
We do not want to have exaggerated hopes raised in connection with the like­
lihood of such a procedure, by no means an unlikely pro^^edure. But if the 
attempt fails, as probably it will, the Commonwealth Bill as drafted and the 
present amendments may be a basis of consideration by all .seriously minded 
people who earnestly want to apply their mind to the questions involved. Let 
that not be delayed and let the machinery be found and let not “  Too Late ”  
be writ large on our portals.

T h e  H o n o u r a b l e  t h e  PRESIDENT : Further amendment moved :
“  That in the amendment moved by the Honourable Mr. Phirozt* C. Sclhna the foUow- 

ing amendments be made, namely :
‘ 1. That for the first paragraph beginning with the wordH ‘ this Council reoom- 

mends ’ and ending with the words ‘ and administration of India * the follow­
ing be substituted, namely :

' This Council recommends to the Governor General in (>)uncii that all necenary 
steps be teken early to have constituted in consultation with both the 
Houses of the Central Legwlature, a convention or other suitable agency 
(which shall be representative of ^ th  the Houses of the Central Legisla­
ture, o f the Provincial Legislatures and of all sections of public opinion in 
India) for the purpose of ^ m in g  a draft constitution for India on the baais

• (among other things) of fundamental principles enumerated below and
with due regard to the interests of minorities, namely : '

‘ 2. For the last paragraph beginning with the words * This Council further 
recommends * and e n d ^  with the words ' to be embodied in a Statute 
the following be rabstituted, namely :

* This Council farther recommendB to the Governor General in Counful that 
such constitution when framed and approved o f by the Oentml Legis­
lature shonkl be preMnted to the British Parliament with a view to 
being embodied in a Statute.
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Thia Council alao recommenda to the Oovem or Gieneral Mi Oounoil that 
without prejudice to the above recommendation and a# a tentative 
measure, effect be given to such recommendations of the majority 
report of the Reforms Inquiry C/ommittee as are consistent with the 
recommendations of the minority report.’

T h e  H o n o u r a b l e  S ir  ALEXANDER MUDDIMAN (Home Member): 
Sir, before I proceed to deal with the points raised by the amendments which 
have been moved which are in effect in spite of the change made by my Honour­
able friend Sir Deva Prasad in all essentials the same, 1 propose to make a few 
observations with reference to certain remarks that have fallen irom the 
previous speakers. Now, I always listen to my Honourable friend Mr. Sethna 
with great interest. I know 1 shall hear a well reasoned and clear cut speech ; 
and if I express some disppointment to-day, it is because I feel that the amend­
ment is one that even his eloquence could not adequately support. I must 
in the first place point out that it really is quite a matter of frequent occurrence 
that if you take away a certain portion of the majority it becomes a minority.
I leave his point at that. Further, as to his remarks on the personnel of the 
Committee, I will only make one or two reflections. 1 have never yet heard 
that the fact that men have grown grey in the service of the Crown was any dis­
qualification for assisting in deliberatioas connected with work on which they 
had spent the whole of their lives. That, however, is a small matter no doubt. 
What I do regret is that my Honourable friend should have thought fit to refer 
to the Maharajadhiraja Sir Bijay Chand Mahtab Bahadur of Burdwan as an 
official and to suggest that he is tainted with official views and so disqualified 
as a patriot. Let me tell my Honourable friend that the Maharajadhiraja 
is one of the largest zemindars in Bengal and has a stake in the country not 
even inferior-to that of my Honourable friend. If Indians of high standing 
who serve the Crown in responsible positions are to be tarred with the officii^ 
brush and regarded as disqualified from giving impartial judgments, 
India will not be so well served in the future as she had been in the past.

Turning to the amendment, I really wonder whether my Honourable friend 
has read the minority report with any care. He refers to the recommendations 
of the minority report. In effect there is only one recommendation, that is, 
an immediate Royal Commission. The sting of that report is contained in the 
tail. It is true that the minority were pleased not to be quite hostile to certain 
recommendations of the majority report: perhaps even in one or two instances 
they were favourable ; but their general attitude was that the constitution is not 
worth amending, they contended it wants ending. They recognised however 
that before this could be effected some kind of Royal Commission would be 
necessary.

Now, my Honourable friend who sits behind Mr. Sethna (the Honourable 
Mr. V. Ramadas Pantulu) who also moves the same amendment, thoughi 
I think, he fights under a somewhat different banner, was pleased to observe 
that his plan of campaign was Swaraj within the Empire if possible, but if not, 
outside. I do not know whether Mr. Sethna would assent to that proposition. 
At any rate I may tell this House at once that Swaraj outside the British 
Empire has no possible interest for me. My Honourable friend also observed 
that if he lived 160 years ago, he would have been far stronger and far more 
powerful than he is now. ^^ere does my Honourable friend live 'i I  believe
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U?f69 m the District of the PreBidency. I am quite sure of

on6 thing, that 160 years ago he would not have been speaking in Simla in peace 
and safety. My Ilonourable friend says that whatever amendments may 
be made within the 3Cope and purpose of the Preamble, he will hot work this 
o6tu9titutioa. Does he really mean that, 1 wonder. Well, I hope he does tibt. 
At aay fate I should have thought that the very amendment he has put down, 
unlm  it was meant as mere empty verbiage, indicat^ ŝ that he might possibly 
be pie{)^tced to do so under certain circumstances. W^hat is it that this bmend- 
ment really means ? I find great difficulty in following it. I have heard three 
or four speeches in this House and three or four speeches in another place attd 
I have not yet understood whether what is oiier^  to Government is an ultii- 
matmn or an offer. One speaker refers to it as a thing to be asked for ; another 
$p<aaker speaks of it as a thing to be demanded. The extraordinary thing aboilt 
the amendment is that the reasons given lor it are entirely different and that 
different s^pcakers in supportiirg it asai^n diti’erent meanings to its terniiis. 
Ind^i Jj U-' ac tual meaning of the ameudirient is still to this moment somewhat 
doubtful to me. Let me examine it. It falls into three parts. In the 
fii9t plape, this Goveniment are to take immediate steps t;0 move His Majesty’s 
CrQVernment lo make a dec laration in i ‘arlianient embodying certain changes, 
whiph are, frankly, Dominion Self-govtinniLnt ; that is to say, you are going to 
aok Parliamept to pass with one leiij) to a dec:laraticjn of this kind. We are 
to go tp Parliament and say : Whaiever may have happened in India, what­
ever the Secretary of State niay have said, and whatever may have been said in 
the Preamble of the Govemnient of India Act (and 1 will not again read that 
Proamble which I have read so often), the \vhole })Osition is*to le  altered 
mth a ^roke of the pen, and the British Government are to make a declaration 
to P^liament of a kind which, 1 think everybody will a^ee, is a very remark­
able advance on the present constit utional j^osition. Now, Sir, this is clearly in 
contravention of the minority rejjort. That re|)ort eoutemplates that before 
any structural changes couid j)ossibiy take place, there must be something in the 
nature of a Statutor}’ fommissioi!. We have heard this on the authority of 
the men who signed the minority re])ort— j>ersons, 1 admit, of weight, for it 
had never been my custom to imj)ugn the authority of those with.v;hom 
I n^y have had the misfortune to disagree on certain points. At any rate 
the signatories of that rej>ort recognised that any violent st/Cp H*rward must be 
preceded by a commission, if not the statutory commissicn, at least an 
authoritative commij '̂sion. As 1 said in another place, the first part of the amend­
ment which we are discussing is therefore a virtual repeal of section 84A of the 
Government of India Act. That is the section under which there njust be a 
statutory commission not later than ten years from the coipmencem^pt pf the 
Act, Itat is to say, after some four years from now. 'fhat is the ^ s t  pd^t 
I want to make against the amendment, namely, that it is in con tray^ i9n 
of the recommendation of the minority report.

It was suggested in another place that the second part of the amendment
intended or might be read as covering a stati^ory or B<>yal Commiajon. 

Ifb ctoe in this House has apparently evendreaint of that. Nor do I thinks if 
Ŵe ijpply t ie  oi;d;inaty rules of constructiop, fn
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Moreover a Royal Commission will determine fundamental piiAciplea land not 
details, and njiiet precede and not follow such a determination. ^

No\v, Fir, my Honouriiblc friend Mr. Crerar in his sjieech touched lightly on 
what I think, At any rate, is a definite and interesting point in this amendment 
which has been liuppoited for so many d ifferent reasons and in so many different 
places. It is, I understand, intended to be a definite statem!ent from aU the 
persons who support it in this House and in another place that they do desire 
to proceed upon the basis of W estern institutions, and that they desire to see 
democracy established in India. Those who }>ut forward this amendment 
must be taken as admitting that they do not want to proceed on the lines of 
any Oriental form of constitution, and that they have abandoned the ideia 
of an indigenous product in this sphere. They have accepted the priiiei|jJe 
that India’s future progress must lie along the well known paths of western 
representative institutions. Now, in that connection I wil! draw attention 
to what the Secretary of State said. He said, and tliis is what ’my Honourable 
friend was referring t-o when he spoke of the reply of India to the Secretary of 
State:

“  It has been the habit of the spokesmen of Swarajist thought to declare in 
tion that no constitution framed in the West can either be suitable for or acceptable to 
the peoples of India
Then he goes on to say :

“  It has always seemed to me that a very simple answer might be given to Buoh a 
contention

He does not claim that Britain has any speciality in framing conai îl -̂ 
tions and he expressed himself as quite prepared to consider a constitution 
framed on a different basis from that on which the British constitution rests. 
But I assume from this amendment that tl at has been definitely rejected by 
them who support the amendment.

Well, Sir, we are asked to make this startling declaration and that in the 
face of the speeches that have been delivered by the Secretary of State and 
His Excellency the Viceroy. I am not prepared to go into an examination 
of the theoretical position. I do not believe that in this House such a course 
will command any support at all. I believe this House to be a House pre­
eminently of practical men who look at problems, which are submitted for their 
consideration, in a practical way, and that is the way in which I want the House 
to approach this great problem. What is the position? I have no desire 
whatever to stir up ill-feeling or to refer more than is necessary to What has 
happened in the past. The facts are clear. When this constitution under wKich 
we now sit here was brought into operation, a large body of prominent Indian 
thought declined to have anything to do with the constitution at all. They 
said that it was a device of the devil. They said that they would have nothing 
whatever to do with it and they remained outside the Legislatures. I  afh 
glad to say that they are here to-day, and I do not care myself for what reasons 
they came in. They came in, I think, to cur?e, for my Honourable friend 
said that there ought to be destruction and not construction. I truiSt that 
they may remaia here to bless and that they will pass from destruction to 
joonirtlruction. Sir, conBtitutional advance can be secioed by oOBstitotioniEd
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means in^ne way only and that is by the good-will of the British Parlia­
ment. I have no desire to reiterate that. It is known to you all but it is 
a fact that you must nc ver lose sight of. You can secure advance by the 
good-will of the Britifih Parliament and you can secure it subject to a 
condition that I will refer to lat-er. Parliament has laid down that in four 
years’ time from now there must be an examination by a Statutory Conmiission 
into the working of the present constitution. Now, Sir, I myself have never 
attached any great importance to the question of date. Undue importance 
has, I think, been attached to this question in some quarters. There is no 
doubt that the eage rness for a statutory commission must be attributed to 
the fact that tho e who clai*n it so ardently feel that with a statutory 
commission some advance will be gained. 1 do not think there is any 
doubt that this is the reasofi of the call for early examination by 
the Commission. Theroforo, tlu really important matter is not the particular 
year when the Commission meet.s. but the evidence and the facts which can 
be put before the Commission which will lt*ad that Commission to the 
conclusion that further development on constitutional lines is both feasible 
and desirable in India, That is the whole point. Now, the Secretary of 
State has told you and T need hardly rejn^at it here—that the British 
Government are not slaves of datfs. In other words, he distinctly indicates 
that, given certain conditions, tlu‘ date of tht* Stututory Conuniasion could 
be advanced. Sir, that might not he an unmixed benefit for India. You 
have been told—and that 1 tliink was the most conclusive answ’er that you 
could have got̂ — by His Excelleni}' the Viceroy that in his judgment to hold 
a Royal Commission imniediat< l̂y would be disastrous to the best interests 
of India.

Now, that is not advice that this House* is likely to regard lightlv. It is 
advice from the head of the British Government in India, a man who has been 
nearly five years in India. It is furthermore the advice of His Excellency 
Lord Reading, a statesman trained to know the signs of the political sky, and 
moreover a statesman whf) has rec(‘^tlv returned from a visit to England which 
has brought him into < ontact with politicians of all schools of political thought: 
therefore that is advice that this House will, 1 know, give very, very great 
woght to.

The amendnjont to my mind— to any practical man- must mean that 
before you can ask I'arliament to make all or an y of its [)resumed declarations 
you would have to present to Parliament the report of a statutory commission. 
No great constitutional change - 1 think 1 am correct in saying-- has ever been 
made with regard to India by the British Parliament without some inquiry 
of that character. Therefore, as a condition ])recedent, you must have the 
appointmert of a Royal Commission. That statutory commission cannot be 
appointed at present, nor is it desirable to appoint a Royal Commission at 
present. I think the advice gi\ en by His Excellency Lord Reading establishet  ̂
that beyond the shadow of a doubt.

Then youasl:, is there no means bv which the date of this commission 
can beadvanced, or is it thatw^e have no hope of speeding up things and tliat 
you bang the door in our faces ? The Secretary of State has given you the
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answer to this in his speech. With regard to the rise or acceleration of 
constitutional progress he says ;

The door of acceleration is not open to menace ; still less will it be s^rmed by vio­
lence. But there never has been a moment since the Constitution was adopted in which 
the Government of India, acting in harmony with the Government at Home, has not been 
vigilantly and attentively considering the spirit in which the present reforms have been 
received in India. It has indeed been an imperative and urgent duty for my predecessors
and myself so to consider them ...................Developments have been easily conceivable to
me— are still not wholly inconceivable to me— in which the acceleration of the date of the 
lioyal (bmmission might have been recommended even by very cautious statesmen

Then, Sir, I turn to the next portion of the amendment which proposes, 
after a declaration to Parliament has been made, which I have shown the 
House is not possible to constitute, t  convention, round table conference, or 
other suitable agency adequately representative of all Indian, European and 
Anglo-Indian interests to frame with due regard to the interests of minorities— 
and here let me })ause and make a comment—the interests of minorities is 
not one of those fundamental principles to be laid down by Parliament. They 
are to be referred to tbis convention. This convention is to be constituted 
in consultation witli the Legislature presumably, since the amendment is now 
in this House, both ('haml>ors of the Lesrislature.

It is evident, therefore, that the framers of the amendment recognise that 
although the fundamental principles are to be recognised by Parliament 
merely on the verdict of the Indian Legislature, still when it comes to con­
sider the details, then it is desirable to call in representation of a wider nature. 
The aiiiendmpnt recognises, in other words, that as at present constituted the 
Legislature (-annot be regarded as fully representative of all the interests 
mentioned in that })ortion of the amendment.

Then the next thing is that the details are to be referred back to the 
Legislature, and there they are to be considered and solved. They are then 
to be submitted t o the British Parliament to be embodied in a Statute.

And there, Sir, iigain I have felt very great difficulty in understanding the 
position taken up by different persons who have spoken on this amendment.
I was told in another pkce that this clause meant that when the details had 
beenconsideredby the LegiFlature, they were to be submitted to Parliament, 
and Parliament, without any further consideration, without altering a dot or 
comma or a semi-colon, was to enact them as an Act. On the other hand, I 
was told also on thi« very same j)oint: “  Oh no, that is not the case;
obviously no one wishes to interfere with the supremacy of Parliament, and 
therefore Parliament would be able to amend the Statute if it wished 
Well, Sir, I have heard nothing in this HoUvse on that point; I have not 
heard my Honourable friend Mr. Sethna say whether he would admit any liberty 
to Parliament in the matter, or whether Parliament would be required, as indeed 
they did in rx>nnection with certain Colonial constitutions, to enact without 
amendment. The point is one not lacking in importance.............

T he H o n o t t r a b l e  Mr. PHIROZE C. SETHNA: Except any reason­
able amendment.

T h e  H o n o u r a b l e  Sir  ALEXANDER MUDDIMAN : I am glad to hear 
my Honourable friend would accept any reasonable amendment. If he got
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his fundamental principles accepted as he proposes, he might well agree to 
accept aiiyireafionaTBre aCmendmefiit.

Well, Sir, I have now, I hope, dealt faithfully with the amendment. It only 
tc^aihs for me to say that I snould be the last to desire to throw obstacles in 
tJio lej^timate progress of ttie constitution of India. I have every desire to see 
India advancing on the lines which are dear to many of you. I have every 
desire to see that happen, but I have no desire to see that happen if it is to 
bring in its train consequences which are not favourable to tlie j)eoj)le of India 
as a whole.. None whatever. There has been a groat a])|>eal by His Excel- 

Viceroy for co-operation. Cc^operation, as 1 said in another places,
dfcourse a course o! conduct not a phrase. It does not mean that I should 

stand here and say I am going to do s(miethin^ in the future; it does 
not mean that you should say you are going to do .inytliinsr in the future ; 
it means that reasonable men will be al̂ le to conclu<le from facts, from facts 
and actions, that Government have received that mead of co-operation which 
ilie S^reta^  of State says is epehtial before there can bo any i ccr)nsideration 
of the date of the inquiry. *

. T he  H onourable  Mr. G. A. NATESAN (^ l̂adrns: Noniinattd Non­
Official): Sir, they say no constitution is perfect and no ( V)do will bo free from
flaws and would not give an opportunity to lawyo?s to arijne either way. 
Willi this observ’ation I rise to support tho amondin. iit though i ôine of its 
classes may be open to criticism. But 1 would like to r>oint out that, if to-day 
I'8ui>J)ort this amendment, I do so for some reason  ̂ v, ]ii( h I consider sound, 
aiid which I trust will appeal to my Honourable friends tlic oi>f)osite side. 
In the first place these proposals embody in substance', if n«>t materially in 
mkny cases, the proposals for reforms which liavo bo<‘n M<]\(>cated for some 
yeairs since the intr^uction of the Montagu-Chelmsfoid Act by the Party 
to which I have the honour to belong and to which I bejourr ,.i) now. despit-e 
the epithets and obloquy and calumny thrown on some of its lionoiired iiK inbers.

In the second place, I rely upon the fact that the (Jovernni(*nt of India,
j  ̂^ through the mouth o f its H om e Mc inbt r soni< years ago,

. ‘ ‘ also undertook to report to the Stcn tary of State that
tjiere was a desire in the Assembly and in the country tliav sonn* changes in 
t|ie ^uresent constitution ought to be effected. In tlu lliird jilac e, I rely upon 
the fact that when the recommendations of the ^luddiman ( ’omniitt/ee were 
{^ublished  ̂ in almost every Provincial Council a sense of dissatisfaction in some 
form or other was expressed at the recommendations of the majority and the 
desire that the recommendations of the minority should b(̂  given effect to. 
There is yet another reason, Sir. The Ministers and the Members of the Execu­
tive Govexnment of the various Provinces and some even in the Central Govern- 
iQent, most of them belonging to my Party who undertook to work the reforms 
facing a considerable amount of unpopularity, have stated as the' residt of 
tl^eir experience that dyarchy does not ,satisfy the requirements of the country, 
tnai tlie aiins, the aspirations and the ideals for which I ^nd my countrymen 
are yearning for could not possibly be reasonably satisfied by a continuai.ce of 
tbe'pteselft system, and thetefbredbmieb^ttc^systfefai more suited to the genius 
itfid the tequitenleiitB of the cottiitry diould be adbpted. My strongest reasbii



for supporting this amendment, however, is the declaration of His Lordshiip the 
Secretary of State in Parliament, Lord Birkenheac}. I do not take the same view 
of that speech as some of my friends and colleagues and fellow-workera 
have done. In another place where I had the opportunity to write about it 1 
said 1 would take Lord Birkenhead’s statement as genuine, particularly that 
portion where he said he would be glad to see signs of co-operation in this 
country and he would be glad also of any attempt on the part of all 
classes and politicians of all shades of thought to evolve a scheme which 
could be put before Parliament for consif?oration. Now the condition 
precedent His Lordship the Secretary of State made was that there should 
be a “  co-operation.” Now, Sir, as far as the Party to which I have the honour 
to belong is concerned they have been co-operating with the Government. 
They undertook to work this maciiinery in the face of considerable 
criticism at the hands of others. They have done it well, they haVe done 
it honestly and they have earned the encomiurr s of my Honourable friends 
opposite and other officials who have had anything to do with them not only 
in the Central Government but in the Governments of the various provinces. 
So far as the attitude of what are called the non-co-operd'tors and Swarajists 
is concerned, it is undoubtedly true and it would be idle to conceal a fact so 
patent, that they came here “ with the determination to use uniform, unyielding, 
consistent obstruction in order to make government impossible.”  But as the 
Honourable the Horne Member very rightly observed, no good will be served 
by raking up the past.' But if we are to take the word of the leader of that 
Party and of other of its responsible officials for what it is worth, I take it 
that there is a genuine desire on the part of most of them to co-operate; 
and I find further that ample proofs to that eiTect have been given. In the 
first place, the leader of the Party, in moving this Kesolution elsewhere, said 
that:

“  lie was more or less adopting this attitude because it was exactly the sentiment expressed 
in the minorit}" report of the MuddinianlCommitU'e

Another gentleman said that the Swarajya party had really accepted the Liberal 
Federation’s ]>rogramme. Not only that. I found the other day testimony 
borne by officials themselves and by a member of the Grovernment of India to 
the way in which many Swarajists were actually helj)ing Government. If 
a newsj)aper report (*an be relied on, I read this morning that Sir Basil Blackett 
said that he personally believed that there had been a great deal of co-oper­
ation over the Steel Rotection Bill and in the separation of Railway finance 
from general finance ; he also added that the Secretary of the Swarftj Party 
was now a very valuable colleague on the Public Accounts Committee ; and 
it is hardly necessary for me to give pubhc expression once again to the great 
tribute which the late President of the Legislative Assembly, Sir Frederick 
Whyte, paid to the Secretary of the Party. He said that though a professed 
non-co-operator he was every morning assisting him in enabling the Assembly 
to do its work satisfactorily. Sir, I state at once and I state it honestly and 
sincerely—and not in any spirit of derision—that we all thought that the 
pohcy they had adopted was wrong. Government thought so, 1 thought so 
knd the Party to which I belong tb<«lght s o ; and we ar  ̂ glad that in this 
matter of doing something for the figure re-generation of this country tbo^e
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who have hit]^erto been pursuing a policy, if I may so term  it, of ploughing the 
sands, do now realise that it is high time to try and work, realising the condi­
tions actually existing, and do something which is practical and practicable. 
1 therefore ^ n k  that the condition stip^ated by I^rd Birkenhead has been 
satisfied to the extent of the declarations and actual course of conduct pursued 
by the leader of the Swaraj Party and others of their wiiy of thinking. I shall 
not labour this point any longer. But even granting that some of these people 
did not co-operate with Government, may 1 ask have you treated justly and 
fairly the Moderates and Liberals who supported your scheme, knowing full 
well that it could not be worked with complete success, but yet worked it to 
the best of their ability ? Let me also point out that from the very 
beginning the Liberal Party have been stating that a certain amount of 
responsibility in the Central Government was absolutely necessary. I 
happened to be the general secretary of this Party for over two years and I 
claim to have attended most of its meetings and read its literature; and I 
may state here that ip every successive session of the National Liberal Federa­
tion they insisted that the government of tliis country could not be carried 
on satisfactorily in consonance with the aims and aspirations of the people 
so long as an element of responsibility was not given in the Central Govern­
ment. Do you not think that these people at least who have worked your 
scheme should be taken somewhat more seriously ? W hat after all is the 
report of this minority ? 1 do not like the idea of entering into a discussion
of the personnel of the minority, but my point is this : the report of this 
minority is the opinion of people who have served the Government in 
one way or another. One has served in the Government of India under the 
Montagu-Chelmsford Act : another has been a Minister of the Crown ; and 
a third came by election into the Assembly as an Independent Member and 
continues even to-day as an independent in his judgment and is able to carry 
others with him, while not suflfering hims^f to be drawn by others. But, Sir, 
I have got a still higher case than that. 1 happened to read this morning 
a very careful analysis of the views of a number of Indian Ministers and Indian 
Members of the Executive Council, who have worked the scheme. It is 
not necessary for me to quote all these opinions- they are taken word for 
word from the statements of Ministers and Members. Rut 1 would add this— 
and this is a factor which should be taken into consideration by the Govern­
ment of India— that since then I find such an important measure as the 
Commonwealth of India Bill has won the sympathy of the Honourable Sir 
C. P. Ramaswami Aiyar who is now a Member of the Madras Executive 
Council. Such eminent men as Sir Krishna Gobinda Gupta, Sir Sivaswamy 
Aiyer, Sir Ali Imam, Sir M. Visveswarayya, Sir V. ,Bajago]mlachariar, who 
was the first President of the Madras Legislative Council, .all these have 
expressed their disappointment at the majority report.

More than anything else I would mention another reason as helping our 
case. When the system of dyarchy was contemplated the members of the 
Indian Civil Service thought that it was not workable. Not only that. Lord 
Birkenhead himself, the present Secretary of State for India, has declared 
that he too at one time was certainly not in favour of it.
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If all these facts are taken into consideration, I think a very reasonable 
case has been made out. On the evidence of those who hav^ had to work 
this scheme for a number of years, on the evidence of publicists and others 
who have watched its working, on the evidence of officials who have 
had long and intimate connection either with the Central or the Provincial 
Governments, on all this evidence, I think, treating it as a matter of pure 
evidence, an impartial student who wishes to study the question and arrive 
at a fair conclusion, will come to the conclusion that a good case has been 
made out to show that the acceptance of the statement in the majority report 
that the present constitution is satisfactory and that it could be mended in 
certain respects, is far from actual facts. I also know that there are some 
people in the Civil Service who have had to work this, who seem to think 
that it is high time that dyarchy was done away with, and that a form of Gov­
ernment, unitary and more satisfactory, should be adopted for the good 
government of Indi^.

There is one more point, Sir, that I should like to urge, and that is this. 
Even in the Provinces and I come from a Province where I think, in spite of 
our unfortunate differences over communal matters, dyarchy cannot be 
said to have failed even in the Provinces where it has been found to be work­
ing fairly, even in these cases it is not because the principle of dyarchy was 
strictly applied, hut becaiisc the principle of dyarchy was not actually put 
into practice. And we had a Governor who tried as far as possible to have in 
practice the theory of joint responsibility ; if I am correctly informed, it is 
being done in soiric matters even at the present day.

Anotlier iinpoitaiit ])roof to show that this is not the opinion of certain 
politicians only. On the 9th of March last the Times o f India, a leading 
Anglo-Indian daily ])aj)or, which is respected by Anglo-Indians and by 
many Indians as w(*l] as for its sobriety of judgment, in commenting upon 
public affairs, wrote thus on the Reforms Committee Report :

“  The <|ii(‘Ktion is, is India to make a further democratic advance. That is a qaestion 
wiiich inubt bo fact d and answered by the Government of India and the Britiflh Parliament. 
It iH preei8(‘Jy the quc>tion which tiie Committee have not been allowed to consider and to 
which they provide no answer".

I think. Sir, this may be taken as a fair statement of the case. Sir, the 
Honourable the Home Member has tried his best at a very critical time in 
the history of the Legislative Assembly to adopt a conciliatory policy, and I 
liope that he will not seriously stick exactly to the terms of his Rasolution, 
and even if it is carried, will not allow matters to rest there. The very fact 
that he thought it necessary to make an announcement in the other place the 
other day that Sir Frederick Whyte has been put on duty to examine, study 
and report on the relations of Central and Local Governments in other coun­
tries shows that he, at any rate, thinks that the time has come for an examina­
tion of this question, and I take it that is an index that things are not quite 
satisfactory now, and that therefore some sort of inquiry at least in one direc­
tion should be undertaken.

I would now like to make one more observation on this amendment. It 
may be that certain parts of it may not be quite satisfactory. I personally 
do not like some of the plauses. Perhaps I sliould not rake up the question of
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the Preamble, fcnd being a nominated 1 enjA^ to-daV WiiBv jittviKlge
of giving my views as I consider tne maltet t6 tli^ bedffc t t  ibjf jttdginent; atid 
I certainly do not like to state at once tha^ every se4t should tte leJcict^. I iky 
it in no spirit of selfishness, t happen t6 haVe tikeA at inl̂ ê rest ptfbtic Hfe 
for over a quarter of a century. KnoWing M l Will the &c‘kual conditioiikS) 
I know that there are classes and interests which peiflraps ri^Wire s|p^al 
representation. There are perhaps a few things Which ŷ ou mttV not fin̂ d qtfite 
satisfactory. But let me tell you— ît was pointed oû t in ‘ano*the(r placfe and I 
acknowledge it myself—that even in this anlendment, while we are anxious to 
get rid of dyarchy, we feel that in the Central Oovermrient 'soitie sort of dyarchy 
is necessary. V^iat does it show ? In my bpinion, it is a gentrine and an 
honest realisation of the existing difficulties. We feel that We ‘cannot imtnedi- 
ately come and tell you, “  Look here, take this as out politicM programme; 
bring this scheme to-morrow.”  This amendment in sub^iice asks you to 
take steps—^mark those words. My inteiipretatioh of it is this, that the Gk)vern- 
meM of India, hanng regard to the facts disclosed in the report of the Muddi- 
riita Ootenittee should try to take steps........

T h e  H o n o u r a b l e  S ir  ALEXANDER MUDDIMAN: Immediate 
steps.

The HbNotJRABLE Mr. G. A. NATESAN : ----- immediate steps to make aU
possible alrangements to have a round table conference or committee consist­
ing of all classes and interests and see how far all these points should be 
considered.

The HoNotJRABLE Sir ALEXANDER MUDDIMAN : I sm glad to have 
yet another interpretation.

The Honourable Mr . G. A. NATESAN : This is an intei^retation which 
will be reasonable from my point of \4ew, and it is the only interpretation which 
I would ask Honourable Members opposite and others to put upon it. Consider 
an these proposals of ours. It is quite possible that whra you take steps, you 
may find that one or two things in it could not be carried out. It is quite pos­
sible, when you convene a committee or round table conference that various 
dther views would be put forward ; some difficulties would be experienced. 
But what does this tfhow ? It shows that it is the interest df aU political 
parties in this country to propose to Government the immediate, the urgent 
necessit>" for an inquiry into the present state of things, to express clearly that 
if the evidence of the Report of the Muddiman Ccmmittee is to be taken 
seriously at all, dyarchy has not been succesaftil, or at any rate that it could 
not be woAed satisfactorily under the present Cc^itions, and there is a great 
need to take a ftrrther step in advance.

Some reference has been made to the fact that some of us have dropped 
the idea of a Royal Commission. Assuniing it iis so, what does it show ? 
That also shows that the leaders of the various parties have combined together, 
hiive put their heads tbgether, to ttdtfpt lihis aiaeiidtTOlit, if a
RoyaT^Joininission Was not ^sfeiMe, dth^ 4lMld Uikto t6 ha^e 
the Whole cMie crtatoined aiiA pttt



I have only one word more to say, and i% is this. I recollect about 10 years 
aĵ o talldng to a Civilian in the Madras Presidency with whom ^happen to have 
intimate personal relations, who is now out of the country, and with whom I am 
still in touch. He said, “  I quite agree with you. Perhaps some of the re­
forms should be adopted, but I cannot possibly reconcile myself to the altered 
conditions it would involve The answer that I gave him w&s, “  You will be 
leaving a legacy of trouble to your successors.”  I know that in the present 
Government of India there are men who have served for over a quarter of a 
century. Some of them are my personal friends who have laboured hard in 
one field or other, whether as oflBcial or non-official. We also have at the 
head of the Government of India a Viceroy, a great statesman with a great 
reputation. I appeal also on behalf of others for whom, though I have no 
authority, yet I venture to speak.

I do not think that the present state of things can continue. You cannot 
possibly prolong the present state of things without adding to the discontent 
which prevails in this country. I think the needs of the coimtry do demand 
a further step. It may not perhaps be exactly the steps in the direction in 
which we want. It may be that we do not approve of the steps which you 
propose to take. But certainly is it beyond all the possibihty of good states­
manship and political wisdom for you and for some of us here to sit together 
and confer together, to realise exactly what the difficulties are and then frame 
a scheme which will suit you, satisfy us and above all enable this country to 
move onward to the destiny to which I think we are rightly entit’ed ? My 
Honourable friend Mr. Crerar in his speech, whose literary diction and elegance 
I admire, naturally referred to the fact that the British constitution is one of 
long growth. If the British constitution is one of long growth, the British charac­
ter also has been uni(|ue. There is no coimtry in the world like India which has 
been governed and administered in the fashion in which it has been by the Bri­
tish. 1 admit all the good that the British Government has done. It has done 
many things to its credit. But may I also tell him that it is too late at this hour 
of the day after the Great War, after the pronoimceraents of her great statesmen 
who said that day after day the world was changing and nations which once 
were dormant were waking up to think of new spheres, new ambitious and new 
ideas of government to expect them to stand still. You must remember your 
own state^fnen have made declarations during the War and talked also of 
self-determination, you must realise the responsibility you owe to the people 
of this couiutry, and you, at least those who compose the present Government of 
India and those who preside over it, ought to be able to say at this jimcture, 
at a time wh^n there was a conflict between the people and the rulers, when 
there was a serious divergence of opinion as to the scheme to be adpoted, 
“ We were pot unwilling to give them a helping hand in the onward march to 
the goal which they îre Ipokipg to and fighting for

TpE Honourable SJIIJUT CHANDRADHAR BOROOAH (Assam: 
N9n-Mul;i^^mma(^n): I fcave ) êen in this House for a pretty long period
np;b (to be ^ le  to foresee the pf an amendment like the one moved by the 

S ^ n ?i. P̂ ut, î ir, we are Jiere to speak what we think right, 
ie tikU ? The Government of His Majesty have
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already declared that full responsible government will be ^iven to India* We 
know that and the Government of India know ilmt. I'here is no quarrel 
whatever about that. We know that our goal is full rosijonsible government 
and ^hat it will come to us step by step. “ Progressive realisation is the 
term used. The only quarrel is libout the rate at whirh this progressive reali- 
aation should proceed. We know very well tliat, unless and until the Govern­
ment of India make a recommendation, the British Govornnient will not let 
us proceed from one step to another.

Take the case of a small zomiiidari. Suppo;-:e th e  rai ,at< ask for some 
privileges and concessions. Do you think th at t ho /cniiiKiiir will ever grant 
them, so long as his manager, the man on the spot, assiiros him that the time 
has not yet come for those privileges and ( onressions, and that he will be able 
to manage the raiyats for a long time, oven witliout those pT'ivileges and con- 
ceesions being granted ? It is exactly the same here. We are quite sure 
that as long as the Government of India would not j)ropo.se that we should 
make a move, the British Governnu'nt would rot let us rnalso any.

Now, ŵe want to go at a greater speed towards our <:oal. That is what the 
Liberals want. That is what the Swarajists and what the Independents want. 
And that is what the Muhammadans and the ncm-Muhiiniiuadans want. But 
the Government say “  No. We won’t let you go so fast But why ] We 
know that there will be a Royal Conmiission in 1929, but can you find any­
thing whatever in the declaration, which say.s tli:-, ue should not proceed 
faster, that we should not accelerate our s[K‘e(l, even if the circiimBtance.s 
would jtutify our doing so ? Do the authorities at Honic ever say that they 
will refuse to consider our case, even if we are able to nialcp r»ut one in the
meantime? You have tried and tried us enough. 1 jjpg to ask you__
have you ever found us wanting? Hav.-vcu ever fouiî I us unfit? Have 
our Ministers and Executive Councillors been found unequal to the work 
entrusted to them ? We have given you some of your best Judges, best 
lawyen, best executive and administrative officers. Would not our Assembly 
and Councils compare most favourably with any new Parliament in any 
part of the world ? You have found us quite up to the mark whenever 
and wherever you have given us a trial. If some have sometimes gone 
•gainst you, it is not because they are unfit for their responsibilities, 
it is not because they are not wilUng to shoulder their responsibilities,’ 
it is not because they cannot realise their responsibilities, but simply 
because by harassing you, by embarrassing you by putting more difficulties 
in your way, and by making your existing difficulties more complicated, they 
want to bring you round to their way, which they have so long failed to 
accomplish by any other means. We do not ask you to hand over at once to 
us the Army and some other important departments. E ven those, which we 
aak you to put us in charge of, we are willing to manage under your guidance 
and your advice. Why then should you not let us go to our goal a little 
faster than we are now doing ? Sir, there is very little justification' for this, 
if Aey are really willing to help us in the matter. I know that the Government 
give UB tiiiogB always too late. The Indian National Congress grew tired
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of demanding self-government ever since the year 1885. A declaration has 
come at last but it has come as late as 1917 and still there are sofeiany obstacles 
in the way. The same may be said’of the simultaneous examinations for the 
Indian Civil Service. I beg to ask you, if you give a thing at all, why don’t 
you give it at the proper time when the people will appreciate it, when by 
giving it, you will earn not only the co-operation of the people liut also iLcir 
heartfelt gratitude '( Why defer it till then, when the people bec-ome tired 
of asking for it when the thing loses all its charms for the people, and when 
probably they will not be satisfied with what you give them, but ask for some­
thing better i I.s this statesmanship V Is this a good policy ?

We happen to know something fibout our masses. They are no longer 
as indifferent or as ignorant as sometimes they are believed to be. Indeed 
during the last four or five years the}̂  have learnt a lot of things which they did 
not know before, and in these few years they have learnt things which they 
would probably have taken an age to learn through the education imparted in 
the schools and colleges. They can now, to some extent, think for themselves. 
We have been brought up here at their expense to represent their views ; and 
I feel it my duty to say that, unless something on the lines of the amend­
ment which has been proposed is done, the task of governing India will be far 
more difficult, far more embarrassing and far more serious, and the Government 
alone will be responsible for the consequence. Sir, I lend my full support 
to the amendment moved by the Honourable Mr. Sethna.

The Council then adjourned for Lunch till Fifteen Minutes to Three of the 
Clock.

The Council re assembled after Lunch at Fifteen Minutes to Three of the 
Clock, the Honourable the President in the Chair.

The Honourable Colonel Nawab Sir UMAR HAYAT KHAN (West 
Punjab : Muhammadan) : Sir, when we were given all these new reforms,
they were given to us by His Majesty’s Government and the British Parlia­
ment. Now when they were given to us, it was then decided as to the course 
of action which was to be taken. According to that course, progress has to 
be made. Some of us who were naturally impatient wanted that the further 
reforms should come earlier, and for this, as we all know, the Reforms Inquiry 
Committee sat. All the difference between the two Reports, the majority 
and the minority reports, is that one wants further reforms immediately, 
and the other wants to improve the matters as they stand. Well, when we 
have to get these reforms from Parliament, we cannot very well take them by 
force. If they were to be taken by force, I would say to those who want to 
do it, “  better try it and not worry in this matter here in the Council.”  But 
for those who do want to please the British Government and Parliament and 
then to ask for more reforms, the best thing is to take what we can get now 
gratefully and then ask for more. Now asking for more has got no limits : 
and you can ask for the moon. The first thing is what the Swarajists or 
Extremists want. One of my friends said that their idea is to have it 
within the Empire if possible, and if not, without it. I am one of those 
who would like in the beginning at any rate, Swaraj without the Empire. 
And why ? Because if we got Swaraj later on in the Empire that will 
be more stable. What will happen if we have Swaraj at once ? The
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first thing wHl be that we will see t ^ t  the power does not remain for an hour 
in the hands of all those classes into whose hands our Government have been 
playing and to whom they have been giving mostly the retorms and power. 
It will be useful for us, because my country and my friend’s country (the 
North-West Frontier Proviuce) is nqt very wealthy : at any rate most of U9 
are not wealthy. We will make a fortune. We will sweep the whole country 
which will not be under the British Raj. Then when the people see that 
it is much better to remain under the Empire which has got a good 
army and which is organised, and knowing that it takes time for us to bo 
in a position so as to look after ourselves, they will ask for the proper Swaraj 
within the Empire. Then it will be more stable and we would not hurry as 
we are apt to now and then.

Now, Sir, I will say something about the reforms smce they have come. 
The reforms were not meant for the few people who take part in the debating 
society here ; they were really meant for the masses. Now, what have the 
masses since got i We people who live amongst them in my own province 
know that corruption has increased, because with this transitional period the 
Government’s hands have become so weak in forcing law that they give pro­
tection to all political parties who break it ; and when we try to bring them 
to book, thousands of rupees of the public money are spent and directly they 
are sent to jail, thereby making them sufficiently angiy, Governnicnt let 
them off. Naturally they do the same thing again, and more money is 
spent. This is what we have got from the reforms, breaking of the law and 
spending of the money of the poor innocents who do not want to make trouble 
in the country. Then, Sir, the political consciousness also has come about. 
Those of us who u. ed to say that the Government do not give us this and do not 
give us that, now find that we have to get these things from each other. We 
have to divide these loaves and fishes among ourselves. Then of course we be|iin 
to fight with each other. And in India which is full of castes and creeds, 
and not only two or three religions but these religions have got sub-sections 
again, tlie difficulty comes tliat one party says that they have not got sufficient 
men in the Government Service and the other says that they are not properly 
treated by such and such a community. In my own province there have 
been riots, there is not a department of the Government where one com­
munity is not complaining of the head of another. There are rings amongst 
them and even the ablest men of one religion are kicked out of office and 
those who are in the greater numbers see that the others do not come in. 
filings do not only rest here. Recently our people have accused even the 
Hghefit men serving under the Government. One conmiunity says that 
such and such a man is not giving us our due, and others whenever they 
have got a head of a department who belongs to another religion accuse him 
also by saying that he does not give them their rights. This is the case from 
top to bottom.

Again, we find that, although we have been burdened with extra expen­
diture because of the creation of these Legislative Councils, we have not got 
any benefit out of them. The poor zamindars, who are so much ovei;-bur- 
dened by tlw moneylender that they have to pay f6ur times inore thiin ttiaiy



have taken from him, find that as yet no law is enacted by these Councils to 
give them relief from these moneylenders. In fact, they are Angry that 
they are looking forward to the day, which is so much wanted by our Swaraj 
friends, when India should have Swaraj out of the Empire. They are simply 
longing for that day, because then there will be nobody left to ask for the 
heavy interest as perhaps their books will be burnt when the whole country 
will be in a state of chaos. This will be the result of the extremists refornas 
that are so much wanted by them. •

/
Now, Sir, people have been quoting from history and I would also like to 

refer to it. History from the very beginning shows that whenever there has 
been an invasion from without, India has been unable to withstand it. I 
have heard in another place that we had a very old civilization at that time. 
I would like to know where was this civilization when year after year Mahmud 
Ghaznavi invaded India and not even once could his invasions be stopped. 
It will be seen that my co-religionists ruled in India for something like eight 
centuries and then naturally we had to stop some day and the British 
Government have followed in our footsteps.......

The Honourable Dr. Sir DEVA PRASAD SARVADHIKARY : Why 
naturally ?

The Honourable Colonel Nawab Sir UMAR HAYAT K H A N : 
Because the sun, after it rises to the Zenith, goes down. There is no nation 
and no country which can always remain stationary ; it must go up and then 
come down. It is the same way with yourself. You were young and strong 
at one time and now you are getting old and weak—(Laughter)—and one day 
nature ill get the better of you. So, Sir, Government when they are thinking 
of giving over the powers to some one should take into account the Muham­
madans from whom they took the reins of government, and give them a trial 
to see if they can do better this time. If 3̂ ou were to look at the tropical 
countries and also the countries in a temperate zone, you will find that there 
are very few countries which are not under the influence of people belonging 
to the northern countries, because there the climate kills the weak and thus 
there is the survival of the fittest. Now, if there have been invasions from 
outside as I have shown historically, what is the use of asking for a change if 
the same old thing is to happen again ? Why don’t you keep the present 
Government ? To-day we are quite all right and are getting these reforms. 
We should not try to have the reforms in a hurry only to lose them later on. 
Suppose the Government were to leave the country to-day, what would happen ? 
The Punjab would take as large a portion of the country as is near i t ; Nepal 
would take another part and the Ruling Chiefs would take all the territory 
around them, and so on, till perhaps our friends from the Frontier would come 
down upon us and sweep us, or perhaps another Eastern nation might attack 
our seaports. Our friends in down country do not mind this change because 
whenever there has been trouble in India it has been in the north. It is we 
in the Punjab who get killed and no trouble reaches the people down country.

But this time, I believe, that our friends saw something of the Emden.
8 P.M. Now these sea powers will attack Bombay

and Madras, and thus the Punjab alone will not be attacked. Had they had 
M107CS o
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any bxperie*^ of invasion they would have thought twice about taking Buoh 
hasty steps?

Then, Sir, to get reforms is all right but it is very difficult to retain it unless 
one has got some power. And what is that power ? The Army. We see * 
now, Sir, that political parties have begun to meddle with that best of machines. 
The Army ought always to be^ept aloof from politics. We now see a com- 

>jnittee in which politicians are invited to help and the others are only poor 
ordinary soldiers who perhaps will be unable and unequal to argue with thew 
politicians who may thus get the better of them. If that happens, they ^ 1  
Indianize it naturally with their own sons. A man was asked “  Go and bring 
a beautiful child ”  and he brought his son—an awful ugly looking child. He 
was asked, “  Why did you bring this ugly child ?” He said, “  See him with 
my eyes, and you will find him most beautiful.” The same thing will happen 
when these people try to meddle with the Army. They will brmg in their 
beautiful sons and we know what the result will be.

What I mean to say by all this is that it is all very well to open one’s 
Hiouth and ask for everything. The difficulty is whether we can digest it. 
Our house is a house that when any ill-advised or hasty step is taken, it is our 
business, our duty to stop it, and thoiiph we have got some men who perhaps 
have got the same views as elsewhere, I think the majority of the House will 
see that we should take gratefully what we are gifen so that those who have to 
give further may be pleased t/o give more.

Then, Sir, I would again suggest to th(‘ House that the best course that we 
can adopt is to agree with the majority report and then wait till the Commis- 
■ion comes, and if we all unite, which we have not hitherto done, and can show 
that we are united as a nation, then perhaps the Commission may see that we 
can get further reforms. But the thing which does not exist is that nation 
about which we hear every day, whether the nation is Muhammadan or Hindu. 
We are also afraid that if our new reforms come, anything that comes up for 
the good of the Muhammadan community will be at once lost, because three- 
fourths will be against it on one side and one-fourth on the other. We, Muham­
madans, are not very keen that such a time should come very soon.

The Honourable Mr. K. C. KOY (Bengal : Nominated Non-Official): 
Sir, I can assure the House tliat I accc-pt without liesitation the underlying 
principle of Mr. Sethna’s amendment. I know of no Indian, not even the 
Malik Sahib, who will not accept that ideal ; but the oi.ly thing that troubles me 
is the character of Mr. Sethna’s motion as it stands on the agenda. The Leader 
of the other House has told us this mornins that we are a body of businessmen, 
a îd so we are. I look upon Mr. Sethna’s amendment not as a business proposi­
tion at all. What does it mean if we accept even a fraction of what Mr. Sothna 
suggests ? It means a new Parliament Act. Now what is the position of Indian 
affairs in London ? Mr. Sethna has given us only partial details. We have got 
at Westminster a strong Ministry representing the Tory democracy of Great 
Britain. There we have got some men who honestly believe that western 
institutions are unfit for an eastern country ; we have got reactionaries among 
them, who think the Montagu-Chelmsford Act was a great mistake, and if
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they were given the opportunity they would not hesitate to go back upon the 
element of direct responsibility. I think both this House as well^as the other 
House have not been fully alive to the great service which Lord Reading has 
rendered to us. He has at least committed the Baldwin Ministry to the accept­
ance of the Preamble of the Government of India Act, and that is a great deal. 
Then again, Sir, His Excellency has managed to commit the Baldwin Ministry 
to the statement that there is no bar to the appointment of a Royal Commis­
sion before 1929. If that is not an achievement, I ask the House to answer what 
it is. Then again, Sir, let us take the Liberals. They are all more or less 
Imperialists. I know many of therii; I enjoyed the hospitality and courtesy 
of these people last year, and I know what they think of the Indian position. 
As for Labour, they are very difficult; when they are in office they are not in 
sympathy with us ; when they are out of office they are all in sympathy with us. 
Many of us have read witli astonishment, particularly my friend Mr. Ranga- 
chariar and myself who had personal contact with I^ord Olivier, what he has 
recently said. 1 know what he told us when he was in office and I know what 
he has told the House of Lords now that he is not in office. Then again there 
is the Independent I^abour Party. Politically to-day they do not count for very 
much, and I can only use the words of my own countryman, Mr. Saklatvala, 
who told me definitely that any party, be it Labour or Independent Labour, 
when thrown into the present Imperial political system, will think of the 
Indian question in the same strain as the two older Parties. This is the outlook 
for India to-day.

I will now come to an analysis of the amendment which my Honourable 
friend Mr. Sethna has moved. The Council, it is suggested, should ask for a new 
declaration in Parliament. What for ? The declaration of 1917 was made, 
and the Act of 1919 was passed not in a spirit of panic, but in the hour of victory 
and were given with the utmost good-will and benevolent intentions. I think, 
Sir, the House will recognise that it is a risky experiment at the present moment 
to ask for a new declaration. Then, Sir, there is the question of revenue and 
expenditure. The revenues of the Government of India are vested in the Crojm.
I think. Sir, in any devolution of power to the Government in this country, the 
Crown will always remain as an indispensable factor of our political existence, 
provided we are agreed to remain in the British Empire. Under the circum­
stances, Sir, I see no case has been made out for the change. And as for expen­
diture, I have always been a warm advocate of the view that expenditure should 
be vested in the Governor General in Council. We made a serious attempt 
in this direction in 1919 when Lord Crewe’s Committee examined this ques­
tion. As we all know Lord Crewe’s Committee recommended the abolition of 
the India Council, but owing to strong agitation in England in 1919, the Council 
still exists. Then again. Sir, a dyarchy has been proposed in respect of 
revenue and expenditure. The military and political expenditure is to be con­
trolled by the Secretary of State, while other expenditure will be controlled 
by the Government of India. I do not know what is the proposal of my friend 
Mr. Sethna about revenue for the Army as well as for political purposes. Who 
will control this ? Then again. Sir, the payment of all debts and liabilitiefi law­
fully contracted by the Secretary of State in Council on account of the Govern­
ment of India is to be under the control of the Secretary of State. This mattsr
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[Mr. K. C. Roy.]
has for lojag Been before the country and has often been discussed. I know that 
the erperts think that these transactions should be vested in our High Commis­
sioner and not in the Secretary of State for India. This is the expert view, and 
I do not know how a businessman like my friend Mr. Sethna has induced him­
self to accept this proposition. Then comes the question of the Secretary of 
State. If the Secretary of State is to be shorn of all the powers that^e want 
to deprive him of, there will be no need for the Secretary of State. The 
Secretaiy of State for India will cease to exist, and India will be handed over 
to the Secretary for the Dominions.

And next, Sir, comes the question of the Indian Army. This is a matter, 
which although I am a Bengali, I have taken great interest in. I have been a 
warm advocate of Indianization of the Army. I was a witness before the Mili­
tary Requirements Committee and also before the Esher Committee, and I gave 
my views there in unmistakable terms. Ijast summer there was a deputation 
of Indians who waited on the Prime Minister and I was one of tliem. There 
also I raised the question of the Indianization of the Army, and the answer 
which the Prime Minister gave us must be treated as confidential because the 
conference was confidential; but before we Indianize the Army we shoidd try 
l^d obtain an Indian Army Council on which there sliould be a strong civilian 
element. I do not wish to abolish the Commander-in-Chief. Nothing is 
further from my thoughts ; but what is needed, if we want to Indianize the 
Anny, as the first essential factor, is an Army Council with a strong civilian 
element on it. If you leave it to the purely army man, the day of complete 
Indianization will perhaps never come.

Sir, as I am a nominated Member I do not desire to express my views on 
the elective character of the legislative bodies, but I feel very strongly that 
opportunities will have to be found for Elder Statre..men, who cannot fight 
an election, in the Senatorial Chamber, by nomination. I should like to tell 
the House only this, that it was Lord Morley who had to sit in the House of 
Lords, and it was only the other day that the Baldwin Ministry promoted 
Lord Oxford and Asquith to the House of Lonis.

Then, Sir, I come to the functions of the Central and the Provincial Govem- 
mentfi. I see that Sir Tej Bahadur Sapru and his colleagues have proposed 
dyarchy for the Government of India. This is by no means a new proposition. 
This was a proposition we placed before the Selborne Committ<;e, and neither 
the Committee nor we could come to an understanding. The Honourable 
the Leader of the other House who was connected with the reform movement 
from its very inception was present in London on behalf of the Government 
of India and he knows all about it. I need hardly say any more on this point. 
Sir, as regards dyarchy I should only like to say a word or two. The best 
brains of India were present in London in 1919. There was the late Mr. Tilak, 
there were Mr. Rangaswami Iyengar, and Mr. Ramachandra Rao, there was 
M r. Jinnah, there was the Right Honourable Srinivasa Sastri, there was the 
la ie  lamented Sir Surendra Nath Bunerjea. Thus political opinions of all 
shadeB and creeds were represented there, but we could not really invent 
'a  better form of government than dyarchy, and in my opinion dyarchy as 
a transitional institution has not done badly.
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Now, Sir, I come to the main point. I am quite prepared to support the 
Honourable Mr. Sethna’s amendment if he would tell me how he ̂ proposes to 
enforce it. What is the sanction behind it— ân inquiry which was very per­
tinently made by Mr. Goswami in another place. Ŵ e can enforce it by three 
means and three means only. The first is by armed intervention. Can we do 
it ? His Excellency the Commander-in-Chief can give a better answer to that 
than I can ; but I know a little about the Indian Army, having been a student 
of it for many years, and I know that the Indian Army is very contented and 
loyal. They are looking forward to improvement and advance in the soldiers’ 
sphere and they now know their equality with their brethren, the British 
soldier. The second method we can adppt is non-violent non-co-operation. 
Well, we tried that only three years ago,—with what result ? We know what Mr. 
Gandhi had to say about his Himalayan miscalculation. We know the move­
ment has failed ; we know it cannot go on unless we are nationally united and 
disciplined. The third means is good will and co-operation. It is on that third 
means I rely for constitutional progress in Ipdia. I know, Sir, my country 
has a high destiny before her and I Lelieve in the high mission of British 
Government in India. I am therefore not pessimistic. When my amendment 
comes on I hope to say something more, but in the meanwhile I am sorry I can­
not support the Honourable Mr. Setlma’s amendment.

The Honourable Rai Bahadur Lala RAM SARAN DAS (Punjab: 
Non-Muhammadan): Sir, the question before this Council for consideration 
is whether the existing constitutional machinery of government is or is not 
suited to thf present day needs of the people of this country. The test by 
means of which we can judge its suitability is whether it does or does not 
hamper our future progress and development on sound constitutional lines. 
If under the present constitution of government we can grow to the full extent 
of our capacities, then we need not ask for a revision of the constitution; 
but if on the otlier hand the present system of government dwarfs and checks 
our growth and development in any directions, then it is quite legitimate for 
us to ask for the immediate revision of the constitution ; and I believe it ia 
the duty of the Government of India which claim to be the trustees of the dumb 
millions of India to change the present system of government. I will not 
appeal tx> the sentiment of the Honourable Members of this Council, but I 
will, Sir, from the practical business man’s point of view, try to show in a few 
words that the present system of government, which does not profess to be 
responsible either to the people of this country or to their representatives in 
the representative bodies, mars our progress and hampers our development 
in many directions. Under the existing constitution the Government of India 
is, in the words of the late Lord Curzon, only a subordinate branch of the Gov­
ernment of Great Britain. The Viceroy and Governor General of India is merely 
a local agent of the Secretary of State for India. The Indian Cabinet is res­
ponsible to the Secretary of State for India. And what is the conseqiienoe ? 
The Government of India has naturally to be carried out in the interests 
not of the people of this country but mostly in the interests of the people of the 
British Isles. The people of India have been crying themselves hoarse against 
the imposition and continuance of the excise duty on Indian cotton goods, 
and I also believe the Government of India are in favour of its abolition; but



[Lala Ram Saran Dass.]
as the Secretary of State and the Cabinet are against its abolition the Govern­
ment of India cannot afford to offend the Lancashire people. The excise duty 
on our textile industry cannot be taken off for this reason. The Government 
o f England set aside a million of pounds for the encouragement of their coal 
industry in the middle of the year ; the Government of India are also consider­
ing the grant of a further protection to the steel industry in the middle of the 
year; but when the Indian cotton millowners in deputation approach His 
Excellency the Viceroy in a time of crisis they are told that the cotton excise 
duty cannot be taken off in the middle of the year. Take other industries, 
Sir. The Government of India find it difficult to prevent the dumping of 
foreign railway locomotive engines and wagons on India, and they are unable 
to grant protection to the cement industry which has been recommended by 
the Indian Tariff Board. Again, we have now been crying ourselves hoarse 
against the present day currency and exchange policy of the Government 
of India. All Indian economists and Indian business men are agreed that the 
recent exchange policy of Government has ruined Indian industry and is 
driving out our goods from various foreign markets and has thrown a large 
number of people out of employment. But the Government of India are 
helpless and cannot without the ])ermis8ion of the Secretary of State for India 
help us. Again all Indian economists are agreed that it is in the interests of 
India that the Gold Standard Reserve and the Paper Currency Reserve should 
be kept in India and not in England, but here again, Sir, the Government of 
India cannot, without the permission of the Secretary of State for India, move 
an inch. The personnel of the recently appointed Currency Commission 
ia...........

The H o n o u r a b le  t h e  PRESIDENT : Order, order. It seems to me
that the Honourable Member is anticipating his budget speech.

The H o n o u r a b le  R ai B a h a d u r  L a la  RAM SARAN D A S : I am
dealing with matters, Sir, which under the present constitution the Govern­
ment of India are unable to meet well. I brought in the currency question, 
Sir, because the personnel of the Currency Commission did not meet with the 
approval of the ])eople of India. Then, again. Sir, take the problem of 
the defence of India. Other countries under nationalist Governments are 
rapidly training their people in the modern methods of warfare. But the 
G^emment of India, in the matter of the Indianization of the Army, 
are moving, I am sorry to say, at a snail’s pace. It is in the interests of the 
ooantry as well as of the Army that all sections of the Indian population 
should get military training and should be recruited for the Indian Army, 
and that a very much larger number should be recruited for Sandhurst. 
Evidently, the Government of India, as at present constituted, cannot move 
in this matter more rapidly. India’s sons, under the present system of govern­
ment, are denied admission into the Air Force or into the Royal Artillery 
Force. Then, again, when we come to consider the position of Indians over- 
seaa, in the British Colonies or elsewhere, the Government of India, as at 
present constituted, are able to do very little for us. Even in Burma, whiok 
is anppoeed to be a province of India, attempts are being made to ahnt 
out Indians from that country. In all matters of industry, trade and
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oommerce, in the Indianization of the Army, in the treatment meted out 
t̂o Indians abroad, 1 mean in countries outside India, we find tha^the Govern* 
ment of India as at present constituted, cannot look after our interests as 
well as they should do. Our interests are practically neglected. This in­
difference will continue as long as the Government of India are in practice 
treated merely as a subordinate branch of the Government in England. If no 
restrictions are to be placed on the development of Indian industries, if 
India’s trade is not to be hampered by imposing invidious restrictions in the 
matter of rates and freights on railways, if India’s trade and industries are 
not to be killed by the present exchange policy, if India is to be made fit to 
defend herself from foreign aggression, and if we want that Indians over­
seas should not be insulted and humiliated, then it is very necessary that 
the Government of India should be made responsible to the Indian 
Legislature and should be released from the shackles put upon them 
by the Secretary of State for India. The Council of the Secretary of State 
for India can be of no benefit to Ii.dia. It should therefore be abolished, 
and the position and status of the Secretary of State for India should be 
made identical to that of the Secretary of State for the self-governing 
Dominions.

Then, Sir, 411 the provinces too, we all know that dyarchy has failed. 
It has weakened the Government. Under the present system the Finance ' 
Member is entirely in charge of the provincial funds. He and his department, 
practically speaking, are the paymasters of the transferred departments. 
We hear the complaint almost from every province that the Ministers are 
not able to get enough money for the development of the departments under 
their charge. We also find that it is very very difficult in actual practice 
to draw the line between the transferred subjects in charge of the Ministers 
and the reserved half.

Then again the presence of a nominated element in the Provincial 
Councils has weakened the position of the Legislatures, and has prevented 
them from keeping the Ministers under their control. No amount of tinker­
ing with the existing system of dyarchy can remove the present defects and 
establish a system of responsible government in the provinces. We must 
therefore do away with dyarchy and make the provinces quite autonomous 
in the administration of the departments handed over to them.

Sir, four and a half years ago when the Montagu reforms came into force, 
the men who came to the Councils and the men who were appointed Ministers 
and Executive Councillors, honestly and sincerely tried to work the reforms, 
but al every step they found that the machinery devised failed to protect the 
interests of India, and it was soon discovered that under the dyarchical system, 
responsible Parliamentary goveri^ent, as intended by the auttors of the re­
forms, could not be established in the provinces. Dyarchy is dead and it is no 
u s e  sticking to the deadhorse. I freely admit. Sir, that India owes much to 
England and I also admit. Sir, that she has established peace and order in 
the country and has put us on the road to progress in Western civilization. 
But, Sir, I would urge upon Government to fit India for larger respo nsibilities 
in the comity of nation. I would ask them not to have a superstitious regard 
for dates. I hope they will not postpone the revision of the constitution till
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[Lî a Ram Saran Das.]
1929. I, tb«refore, request Gk>vemment to accept the amendment moved by 
my Honourable friend Mr. Sethna and substitute what he has moved in 
place ot the Resolution moved by the Honourable Mr. Crerar.

My Honourable friend Sir Malik Umar Hayat Khan said something 
about digestion. I might say, Sir, that the digestive powers of various 
persons differ. In case our gallant Malik has not been very well able to 
digest the present constitution, I am sorry for him. He has also mentioned 
that the Councils have proved a burden to the country, I ’hat itself shows that 
he has not digested the present constitution. He says, and I want to correct 
him in this matter, that the British Government took possession of this 
country from Mussalmans and so Mussalmans should have a better share in 
the government. I hold Sir, that this is wrong. The British Government 

possession of the Punjab from Maharaja Ranjit Singh, who was a Sikh 
ruler, and as far as the rest of India is concerned, the facts are well known, 
and I need not dilate upon them. Our gallant Malik has also made an un­
warranted attack on the Skeen Committea. I was sorry to hear his observa­
tions on this subject. We hope a great deal from the Skeen Committee. 
I think it is one of the most important Committees which have been constituted 
by Government. Generally it is said that these Conmiittees bring about no 

‘ result. But I think that this Committee will bring about good results and open 
the door to Indians to a much larger extent to get an entry into the Indian 
Army.

One thing more, Sir, which I want to say. Our friend, the Honourable 
Malik, has said that the Legislatures have done nothing to protect the agri­
culturists from the hands of the money-lender. I think. Sir, he is quite wr. ng 
there. In the Punjab, and India as a whole several Acts have been passed to 
protect the money-lender. (Laughter.)

The H o n o u r a b lk  C o l o n k l  N a w a b  S ir  UMAR HAYAT KHAN ; That 
is right. That is the fact which has come out.

T h e  H on ou rabt .k R ai B a h a d u r  L a l a  RAM SARAN DAS : I am sorry, 
Sir, I mean the agriculturists. I can also say, Sir, that by these Acts money­
lenders have developed even among the Zamindars who are following in the 
footsteps of non-agriculturist money-lenders and ' who are charging much 
heavier interest from their own brother agriculturists.

One point more, Sir, and I have finished. Our gallant Malik has also 
■aid that India is not a nation. I entirely differ from him. India is a {lation 
in aU its aspects. I need not dilate much upon this point, because from Pesha­
war right dovn to Cape Comorin, India is under one rule, under one law and 
under one Government. With these few #ord8. Sir, I strongly support the 
amended Resolution put forward by the Honourable Mr. Sethna.

T h e  H o n o u r a b l k  S ir  MANECKJI DADABHOY (Central Provinces: 
General) : Sir, if I were convinced that the two proposed amendments had 
anything to do with the matter before the Council and had any reference 
even of t|ie remotest kind to the Resolution proposed by the Honourable 
Mr. Crerar I should be prepared to give them my very serious consideratioiu
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The debate which has taken place on the amendments, on the other hand, 
convinces me that the Members who have supported the amendi^ents and the 
Movers of the* amendments have gone off the rails. The immediate issue 
before the Council as embodied in the Resolution is that certain alterations 
which are j)ermissible within the scope, structure and purpose of the Govern­
ment of India Act and which the majority of the Reforms Inquiry Committee 
have recommended should be carried out. That Resolution is met with a for­
midable arraignment of the policy of the Government in the past with pro­
posals of a somewhat reactionary character^ The Muddiman Committee was 
appointed not for the purpose of overthrowing the Government of India Act, 
not for the purpose of recommending suggestions beyond the scope of that Act, 
but that Committee was appointed for the purpose of helping towards an easier 
and smoother administration of that Act. This morning as well as elsewhere 
a great deal has been said about the majority and the minority reports. I for 
one attach no significance to numbers. I do not care which report is signed 
by a majority and which report is signed by a minority ; nor will I enter into 
the arena of the verbal jugglery which has been indulged in here as well as in 
the other House regarding which is the real majority and which is the real 
minority report. I look to the substance of the recommendations. I look 
to what is practicable and what is attainable. I discard the ide&l, also the 
imaginary and chimerical calculations. Sir, even when the Muddiman Com­
mittee was appointed, Sir Malcolm Hailey made absolutely clear the scope of 
that inquiry. He said :

“  If our inquiry into the defects of the working of the Act shows the feajaibility and the 
possibility of any advance within the Act, that is to say, hy the rule-making power pro­
vided by Parliament under the Statute, we are willing to make a recommendation to that 
effect. But if our inc^uiry shows that no advancc is possible without amending the eonati- 
tution then the question of advance must be left as an entirely open and separate issue on 
which the Government is in no way committed.”  .

Sir, that is the gist of what the committee was really intended to do. Attempt 
has been made to mix up that “ open and separate issue ”  with the result of 
the recommendations embodied in the majority report. Now, Sir, it has 
already been j)ointed out that the real scope of the inquiry was expressly 
limited within the structure and purpose of the Act.

That fact itself was acknowledged by the minority report and I quote a 
passage from that report in this connection. The minority report says ;

“  So long as this Act continues to be on the Statute-book, it is impossible to dispense 
altogether with the classification of subjects into reserved and transferred. It thei^ore 
follows from clause 2 of the terms of reference by which we are bound that the utmost 
limit of any positive suggestions open to us is the transfer of more subjects or the amend­
ment of certain rules or even of the Act itself in matters of detail for the rectification of 
administrative imperfections. ”

Sir, the minority committee knew the significance of the inquiry. They knew 
that the inquiry was limited and they proceeded upon that. In the concluding 
paragraph of their report the minority committee after discussing at great 
length some suggestions beyond the scope and purpose of the reference, after 
travelling beyond the actual scope of the inquiry stated as follows :

“  To our mind the proper question to ask is not whether any alternative transitional 
system can be devised but whether the constitution should not be put on a permanent
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basis, with p r o t o n s  for automatic progress in the future so as to secure stability in the 
Qovemment and willing co-operation of the people. We can only express the hope that a 
serious attempt may be made at an early date to solve the question. That this attempt 
should be made— whether by the appointment of a Royal Commission with freer terms of 
reference (not so restricted as these terms of referenoe) and larger scope of inquiry than ours 
or by any other agency— is a question which we earnestly commend to the notice of 
the Government.

It would clearly appear from the statements to which I have drawn the atten­
tion of the Council that though the minority report discussed in detail certain 
proposals beyond the scope and purpose of the Act they confined their recom­
mendation to the earlier "appointment of the Royal Commission to take all 
these matters into their consideration. Therefore, Sir, it is astonishing that 
both in the other House and in this House these two formidable amendments 
should be tabulated for the purpose of discussion, and the Council will be 
asked to divide on that amendment. I am also greatly astonished that two 
of the most distinguished signatories to the report of the minority were the 
strongest supporters of the amendment in the other House. It is very difficult 
to understand the position taken up. I have therefore shown that though the 
principleB and demands embodied in the amendments may fairly form the 
subject matter of a discussion as a separatee issue, they have nothing absolutely 
to do with the main proposition before us and that the amendments really do 
not arise out of the Resolution which the Honourable Mr. Crerar has proposed.

T h e  H on oitrable  Sa y id  RAZA ALI : Is the Honourable Member in 
order in impugning the authority of the Chair ? The Chair has allowed the 
amendment.

T h e  H o n o u r a b le  t h e  PRESIDENT : The Chair is capable of looking 
after its own interests.

T h e  H o n o u r a b le  MANECKJI DADABH OY: Sir, what do
the amendments ask us to do ? I have pointed out that the amend­
ments are in the first instance irrelevant. I also go further and say that 
these amendments could not be constitutionally moved in the face of the 
Preamble of the Act of 1919 and in the face of the existing constitution. The 
amendments now in question ask, in other words, for immediate full respon­
sible government, if not Dominion Government. I do not know whether under 
a Dominion system of Government you would have any more real and im­
portant powers than what are embodied in this Resolution. Now, Sir, Honour­
able Members are aware that Parliament has laid down a distinct principle 
as regards the advance to be sanctioned. Parliament has not even delegated 
that authority to the Government of India. The Government of India are also 
not to have any voice in the matter of the decisions to be arrived at regarding 
the progressive advancement of the privileges under the Act of 1919. The 
House of Commons has kept that privilege jealously to itself. I shall not 
trouble to read that Preamble. Everybody is aware of it, everybody knows 
it, that the British nation as represented by the British Parliament is to i)e 
the sole judge of the progress made in this country and the stages by which 
j^sponsible Government is to be allowed. If that principle has been laid down 
lightly or wrongly—I am not concerned at present with the morality of that
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Preamble—if that Preamble has been laid down rightly or wrongly, is it 
within the power of this Council, is it within the power of the (Government of 
India, to come forward with a catalogue of these formidable demands and ask 
that by a stroke of the pen the present constitution should be set aside, and 
that a new constitution tantamount to full responsible Government should 
be substituted ? Sir, even the authors of the Montagu-Chelmsford reforms 
did not contemplate such a swift change. I shall read one small paragraph 
from the Report of the authors of the reforms which will make my position 
absolutely clear:

“  The final form of India’s constitution ” — it is paragraph 350— “  must be evolved 
out of the conditions of India and must be materially affected by the need for securing* 
Imperial responsibilities. The dominating factor in the intermediate processes must be 
the rate at which the provinces can move towards responsible government. At the 
same time the change obviously cannot be confined to the provinces. In proportion as 
they become more responsible, the control which the Government of India exercises over 
them must gradually diminish.”

Here is an explicit pronouncement which was embodied in the Preamble 
of the Statute which was subsequently passed in Parliament: and in the face 
of these definite pronouncements, I submit that any demand like the one 
which is embodied in the amendments before the Council is in my opinion 
somewhat unwise and unachievable.

Sir, I have referred to the legal and constitutional aspect of the case. 
I fhall say a few words on the expediency of these amendments. I yield to 
none in this Council, not even to Mr. Ramadas Pantulu, in my love and affec­
tion for this country. 1 yield to none in my patriotism. I have at heart 
the interests of India. I have a large stake in the prosperity of this country, 
and I therefore distinctly state that the policy now adopted of attempting 
to defeat this Resolution by submitting these amendments is a short-sighted 
and a doubtful policy. Sir, 1 am profoundly grieved that the Assembly has 
spurned, and that even an attempt should be repeated in this Council to spurn, 
at the great opportunity given by the English people to India through their 
representative in the House of Lords. I feel profoundly sorry for the country. 
If this opportunity had been rightly grasped, if it had been sympathetically 
caught hold of, if it had been graciously acknowledged, it would have resulted 
in infinite good to this country and the beneficent advancement of the people 
of this country. That appeal was reiterated in no unequivocal terms by Lord 
Reading. He asked India, he asked the representatives in the Indian Legis­
lature, to extend to him their hands of fellowi^ip, to extend to the Government 
of India their co-operation, so that he may be in a position to do something 
substantial, something solid and material in the direction of the advancement 
of the country. That offer has been discarded with contumely ; that offer 
has been painfully thrown away. The co-operation which he asked for has 
been responded to by arraigning the Government of India with a long, and 
formidable catalogue of charges against them, by reciting their sins in the past, 
as my friend on my right (the Honourable Rai Bahadur Lala Ram Saran Das) 
has just done. That real opportunity which was given to the country has been 
thrown away by asking for the shadow and discarding the substance. Does 
any sane man outside this Council, does any Honourable Member in this Council 
really think that the House of Commons is going to accept immediately these
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proposals ? 4  have just returned from England and let me tell you irbat I 
have been able personaUy to ^aure in England. I have had long talks, long 
discussions, with many influential Members of the House of Commons and 
I tell you sincerely, if you accept my word, that the feeling in England is al­
together changed. The feeling is very very hostile to this country. That hosti­
lity hlk« been mainly brought about by the unsagacious action on th<e part of our 
le^slators. I was distinctly told by many Members of the House of Commons 
that India need not expect any sympathy from Parliament unless she sincerely 
and genuinely comes forward and endeavours to meet them half-way and

* extends to them her good-will. I assure you, Sir, this has been the result 
of my personal interview with many eminent and influential Members of that 
august body. If any of our legislators think that by force, by threat or by 
passing these amendments they are going to gain their object, they are serious­
ly mistaken. I speak with great sorrow to-day on this subject, because I 
feel that the great chance which was made available for the advancement 
of the people of this country has been spurned and spurned without rhyme 
or reason, that it has been thrown away only for the purpose of following 
the ideals of some of the people whose imaginations outrun their judgments. 
I am sorry that such a state of things has happened and I trust that this House 
will not commit the same mistake. This House, contains many statesmen 
of great experience and with a knowledge of the world and with a knowledge 
of parliamentary procedure. I a[>peal to them with all earnestness that the 
right way for the advancement of our dear country and for the promotion of 
the interests of our country, which are at the heart of every one of us here, 
is not by frantic and unexf)lained op[)osition but really by co-operation and by 
extending our good-will. It is from that standpoint I hope that this Council 
will consider the original Resolution on the subject. The original Resolution 
does not ask anything more than the removal of certain defects and certain 
imperfections in the administrative machinery which have been catalogued 
at the end of the majority report. Power should be given to the Government 
of India to carry out those recommendations as early and as far as possible. 
There is nothing wrtmg in that. It is not even inconsistent and incompa­
tible with your demand as embodied in the two amendments. Let those 
demands be brought forward at the right and proper time. Let the Royal 
Commission come to this country as early as possible. And, when the Royal 
Commission meets in India, it is open to our statesmen and political leaders 
to press these demands on the attention of that Commission. We will not 
lose anything. We shall then be able to press these demands with greater 
weight and we may get their syTnpathy towards at least some of our demands. 
As I have, therefore, pointed out, do not mix up and confuse the issue regarding 
further demands with the matter before the House, and I trust you will pasj 
this Resolution—I cannot say unanimously—but at least with a large majority. 
Remember one thing. These amendments may have the effect of exciti^  
attention elsewhere, but they will never weigh seriously to-day with any pru­
dent and right-minded man or with His Majesty’s Government. Also> pray, 
remember that our action to-day is watched by the outside world and you 
will justify your statesmanship and the existence of the Council of State by 
the dednon you adopt to-day«
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The Honourable Sir WILLIAM CURRIE (Bengal Chamber of Com­
merce) : Sir, may I as a member of a community which appreciates the natural
political aspirationB of India express very shortly how the positfon appears to 
us. As business men we want a stable government, reasonable taxation, no 
restrictive or racial legislation, and as little State interference as possible. 
The history of the past few years of the politics of the province from which 
I come, namely, Bengal, is a sad one. It is one of entire non-co-operation, 
and, looking back on these past five years in Calcutta, we can see little 
evidence which can justify the hope that, if larger political powers be now 
given, the interests of minority communities will be protected. There have 
been no actions on the part of the opposition which can inspire confidence in 
their senss of responsibility and which can lead the mercantile community 
to believe that that peace and quiet, wherein we wish to carry on our ordinary 
avocations, will be available. If we are given proofs in the next few years of an 
earnest desire to co-operate— and by proofs I mean deeds and not words— 
proofs that minority communities and business interests will be protected, 
then I think I may say that support towards the goal of Indian politic al aspira­
tions will not be withheld by the European commercial community, amongst 
whom the Honourable Mover has so many friends, and who, I am sure, like 
myself, value his friendship most highly.

The Honourable Mr . R. P. KARANDIKAR (Bombay: Non-Muham­
madan): Sir, I readily confess in all humility to a sense of inferiority in the
matter of listening to the opposition remarks with that commendable equili­
brium which appertains naturally to the Honourable Sir Alexander Muddiman. 
He has been able to listen to an onslaught on his opinions and his views with a 
sort of forbearance which is marvellous. I am trying to copy him but do not 
think that I shall be able to attain my object. I am anxious here to scan the 
position in the very limited time, though not the extended time which some 
speakers had this afternoon. I should like to see where the difference lies. 
There have been reports by what is generally known as the Muddiman Com­
mittee, call it the majority report on the one side and the minority report on 
the other. I have ventured to think out the situation. What is the difference 
between these two opinions ? The one relies thoroughly on the Preamble and 
the dictum that the stages for Indian political advancement should be set by 
Parliament; the other school of thought appertaining to the minority report 
considers that India should advance on the lines of self-determination, the 
stages being determined by India herself. Now, there is a third school, 
which thinks out the matter in quite a different way. People who have 
understood the situation from the deliberations in the Assembly last year think 
that perhaps the limitations that were imposed upon this Committee, as well 
as the personnel of the Committee, were responsible for the rejection of the 
considerations and deliberations and conclusions of this Committee altogether. 
There is a school of thought which holds the limitations severe, the personnel 
that formed the Committee as unjustifiable. All this pertains to the third 
fichool.

Now we are here considering a certain proposition. We have certain 
amendments before us, and when I consider the amend- 

 ̂ ments I really consider them relatively to the Resolution
before the House. It is impossible to consider the amendments altogether
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shorn of then important original proposition to which these amendments 
relate. In that view perhaps it is legitimate and quite justifiable tor 
one to consider the whole matter together. I am not here to dilate on the 
various aspects of the Resolution, but 1 am struck with one point in it which 
perhaps has escaped those of us who have been considering the whok 
situation very anxiously, like my friend the Honourable Sir Maneckji 
Dadabhoy, who in his peroration perhaps skipped over the principal point in 
the whole Resolution itself, which asks the Governor General in Council to 
accept the principle of the majority report. "Now I must declare at once that 
if it was shorn of this statement, and if the Resolution were merely limited to 
the acceptance of the recommendations of the majority of the Committee, there 
would be less opposition than what the Resolution has called for in the CounciL 
What offends most is the insistence upon the acceptance of the principle 
underlying the majority report. I have taken the principle to be that the 
Preamble is not tp be shaken, that the stages have to be determined by some 
one else and not by India. That is the principle which India can no longer 
allow to be maintained. That is the difference, I make no secret of it. There 
have been endeavours made here to point out that it is the business of India, 
in the first instance, obviously not without the hel]) of our fellow citizens and 
our brothers in the West and the Mother of Parliaments, to decide the cap­
ability of India. Therefore it is that I am going to accept one or two pro­
positions that have been laid down by the Honourable Mr. Crerar in his very 
lucid introductory remarks. He has been appealing to the whole Council, 
the whole country, to satisfy Parliament. Every one is willing, and considers 
it his duty, to satisfy Parliament. In the next place, he says fully utilise 
the resourses. I quite see the point. It is upon those principles that we arc 
fighting our case. Every school in India adheres to the proposition that under 
the circumstances it is Parliament that will decide the fate of India. The 
difference is what kind of Parliament will decide the fate of India and who 
are going to instruct that Parliament ? WTio are going to determine how to 
utili^ fully the resoures ? Therein lies the difference. One school in England 
considers that it is the man on the spot that will decide. Hence it is we inde­
pendent men are asked to look to the man on the spot here, and are told that 
whatever is supported by the Executive Council here, or by members belonging 
to the Government, who sympathise with us will carry more weight than any 
agitation in India for India’s advancement. It is thus that we are looking 
out to see how we can enlighten the man on the spot, or rather the generous 
men on the spot. Those here are trying to convince people who have it in 
their power to approach Parliament, to approach the Home Office, to approach 
the Secretary of State with a real representation of India’s needs. If the 
amendment is conceived and put forward in a very very long document i t  
is in the hope that perhaps if anyone wants to find out for himself what is 
the method being suggested by the other side he will find it there. If no 
method had been suggested the attack would have been on the ground that i t  
was merely a nebulous statement without any concrete form, nothing suggested 
“  and consequently we will accept the better defined official view.”  It is in  
th a t hope, S ir, thoroughly loyal, loyal to the interests both of Great B ritam  
and o f G reater Ind ia  that 1 am putting forward this situation sim ply fo r the
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consideration of those who nervously think that this amendment is likely to 
frighten Parliament out of its wits. I am quite willing to accept the confidences 
which have been extende4 to us unasked by my Honourable frienrf Sir Maneckji 
Dadabhoy on the result of his interviews with leading men in England who 
may perhaps at the moment be ruling the destinies of India. But I have 
full faith in history, the history of Parliament as it was made and as it is being 
made now. The Parliament of 1917 is not the Parliament of to-day. I am 
quite willing to satisfy any Parliament if we are given the chance to-day. 
We ask for that chance by this Resolution. For instance take the first point 
in the amendment, if we satisfy this House and this House recommends to the 
Governor General to put forward our views, he will say these are the views 
of Indians focussed, crystallised, in the form of a Resolution. If we want some 
agency to speak to Parliament, here it is. All we want is that Parliament 
should give us a chance.

Then I come to the next point. The Honourable Mr. Crerar says, 
“  Use the resources you already have.”  That is just what̂  we ask fo r : 
give us the chance of using our down resources. Do not say “  Thus 
far and no further.’ ' We appeal to you to give us the fullest chance 
and then to judge us. Allow us at least to see whether we can use our 
resources to our own advantage, whether we can satisfy them or not with 
all our resources at our fullest disposal. Now, I put it to His Excellency the 
Commander-in-Chief, do Indians have the fullest rights and privileges in the 
matter of military employment ? Of course he is trying his level best, 
for which we are grateful to him and his department; but the chances are very 
few and rare. We want to enlarge our opportunities. Take every depart­
ment possible and you will see the same thing. We are told that the mnd 
of fellowship should be extended in co-operation. Everybody here says,
“  This is m fellowship, this is in co-operation.”  But where is co-operation ? 
Liberty, where hast thou fled ? Everyone here is trying to say “  I extend my 
hand in co-operation.”  One gentleman says “ Co-operation ? No, no, noth­
ing of the kind. It is the mailed fist that will do the trick and nothing else ! 
But the nations which have relied on the mailed fist in the past have suffered. 
We hold it is the open palm extended for co-operation, for India, that will give 
us everything. Now our amendment may be faultily worded. The method in 
which the Resolution is put in the amendment may not be all that can be de­
sired. I quite see the force of that. We are all deficient in the art of phraseo­
logy to which the bureaucracy or diplomacy attaches so much importance. 
Well, help us with your better kPiOwledge. We have done our best. It may 
be possible with your co-operation to put this amendment in a better form, 
in a form more acceptable to everyone with the principal points given therein. 
We want our resources to be placed fully at the disposal of Indians. Then 
we will appeal to that Parliament which is the Mother of Parliaments and show 
it that ^ven the opportunity India can succeed in spite of all appearances to 
the contrary. In every country, in all civilisations, we find that some people 
though sunk at the bottom of the abyss still hope on, and I am one of those 
who clings to hope. Not that the amendments themselves are quite in 
order or represent everything that is desired ; but if it is to be accepted by the 
whol^ nation in spite of the eminent verdict that was passed elsewhere b j
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the other House whose opinion I respect, I should think really that that is all 
the greater reason for us not to support the principle as is enunciated in the 
Preamble, which I refuse to accept; and I would advise every India'i and every 
European that feels with Indians not to accept the Preamble as enu .iciating the 
principle which ought to guide the destiny of India in the future.

T h e  H o n o u r a b l e  D r . DWARKANATH MITTER (W est-B.ngal: Non- 
Muhammadan) : Sir, I must in the first instance congratulate the Honourable 
Mr. Crerar on the remarkably able and lucid exposition of the case for the 
Government as embodied in the Resohition which stands in his name. The 
questions involved in that Resolution and in the amendments seem to me 
to be of very great complexity. They involve a basic or structural change 
in the constitution of the Gover xment of India of very great and immense 
magnitude, and any statesman, however bold or wise he nn v be, has to pause 
before he could ^ k  the British Parliament to accept a cut • ad dried scheme in 
the form of the amendment at once and without further examination. Sir, 
the principle underlying the amendments is undoubtedly acceptable to the 
House. The British Government is committed by its declaration of 1917 to the 
goal of self-government and all of us, whether Moderates or Extremists, In­
dependents or Swarajists, are committed to that goal ; but that goal, it must be 
recognised, is to be attained by successive staijjes and not by a sudden leap 
into the unknown. Sir, in this connection one has to be îr in mind to 
whom we address this appeal to give us this constitution which the 
amendment seeks to put on a permanent basis as the constitution of 
British India. We are addressing it to the British Parliament. Honour­
able Members will not forget in this connection that the British are 
a practical people, not quick to respond to ideas, although remarkably 
ready to adopt themselves and their institutions to the exigencies of a 
new situation. Sir, the Honourable Mr. Crerar has rightly reminded us that 
the reforms in India are based on the lines of western representative institu­
tions, and as such they must partake of the character and the processes of 
developme it of the said institutions in England. Now, Sir, in England itself, 
what has been the attitude of the British Government towards democracy ? 
I see it stated on very high authority that the movement even in a fres country 
like E igland of the British people towards democracy has been slow, irregular, 
empirical and illogical. The British people appeal to precedent and not to 
principle; they appeal to history and not to philosophy ; to the law of the 
land and not to the natural rights of the human race. I entirely agree with 
the Honourable Mr. Crerar that no people has so consistently developed on 
historic lines as the British people. To none is it so necessary that historic 
continuity should be maintained. If we judge the amendment in the light 
of these characteristic of the British people, we have to proceed with cautious 
steps ; slowly but surely we have to proceed towards the goal which te adum­
brated in this amendment, which is a very good ideal which we are to keep in 
view.

Now, Sir, we have been faced with two reports, the majority and the 
minority reports. There are four of my distinguished countrjrmen who 
have sabscribed to the minority report. They lay down the policy which is
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involved in these amendments. On the other hand the majority suggest that 
there can be changes made in the structure of the constitution as iaid down by 
the Government of India Act, 1919.

It is stated by the majority, on the one hand, that dyarchy has not been 
given a sufficient trial; on the other hand, it is stated in the minority report 
that dyarchy has entirely failed in the major provinces. Now that is really 
the verdict of 9 very distinguished jurymen, five of whom are divided as against 
the other four. In such circumstances, what strikes me as the real solution 
of this question is that there should be, in view of the divergence of opinion 
which was presented before the Reforms Inquiry Committee, an independent 
examination by a very great or impartial tribunal. And that leads me to 
suggest, Sir,—it may be covered by the subsequent amendments and therefore 
I am not in a position to state that the amendment which we are discussing 
now should be accepted as a whole, that leads me to think that a case has 
been made for a Royal Commission to examine the whole question. As to 
when the Royal Commission should come, whether now, or not later than the 
year 1929, that is a question for the Grovernment to decide. But what strikes 
me is that there should be, as I have akeady submitted to this House, a further 
examination of this question, I mean an examination into the principles under­
lying the amendments by a body of men in whom the British Parliament and 
the Indian people may have confidence.

The Honourable the Home Member has reminded us that the British 
people are no slaves to dates. He has quoted from the statement made by 
Lord Birkenhead that the British people are not bound, they are not fettered, 
by dates. If so, having regard to the divergence of opinion, I would submit 
to this House, whether a case has not been made out for the appointment of a 
Royal Commission in the near future, if not exactly this year, at least next 
year or the year aft̂ er. I appeal to Government to consider this aspect of the 
question. Of course, I would have been v e^  glad to support this amendment 
if it had suggested the appointment of a Royal Commission as an alternative.
I do not know if it can come within clause (a) of amendment lA  ‘ ‘ to consti­
tute a convention, round table conference or other suitable agency adequately 
representative of all Indian, European and Anglo-Indian interests It does 
not come within that, for lA  (a) will have to be read with the Preamble :

“  This Council recommends to the Governor General in Council that he be pleased to 
take immediate steps to move His Majesty’s Government to make a declaration in Parlia­
ment embodying the following fundamental changes in the present constitution of the 
machinery and administration of India

All that I suggest is that there should be an examination of the whole 
questi/>n by a Royal Commission.

Now, with regard to some of the remarks which have been made by my 
Honourable friend Sir Maneckji Dadabhoy that the amendment is reactionary 
and revolutionftry in character, I say with regret. Sir, that I join issue with him.
It places an ideal before us. It is a goal which we have to attain by successive 
stages, though not all at once.

Sir, in submitting my views to this House on this question, I want to 
make it quite clear to the Government that this is not an ultimatum presented
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on behalf of any party. It is not a question now, as my Honourable and 
learned friend Mr. Karandikar has just pointed out, for the Indian people to 
decide; it is not left to the Indian people to determine what shall be their 
constitution. We are bound by the Government of India Act. The Preamble 
to that Act lays down in clear terms that whatever has to be determined about 
the future of India, it has to be determined by the British Parliament.

So long as destiny has placed us under the British rule, we have to accept 
this position that whatever changes have to be made have to be made by appeal 
to the British Parliament, whose good wishes in this respect we have to value 
and consider. With these remarks, Sir, my position is this that I cannot 
support the amendment, but I want to steer a middle course and ask the 
Government to consider seriously whether a Royal Commission could not be 
appointed either at once or within a short time.

T h e  H o n o u b a b l e  Sir  ARTHITR FROOM (Bombay Chamber of Com- 
meroe): Sir, when looking at the list of buFinei*s for to-day, I wondered whether 
the Home Secretary had any sense of gratification at the lengthy amendments 
which hifl short Resolution had called for. I have no quarrel with the amend­
ment? either for the reasons put forward by my Honourable friend Sir Maneckji 
Dadabhoy or for any other reason In fact, on the whole 1 think they indicate 
some sort of advance in this country, because two parties have come together 
and at least they have put forward some sort of constructive proposals 
Whether we agree v̂ith their constructive proposals is altogether another matter 
The8etwoparties,after putting forward their constructive proposals in another 
place, have put their heads together *ind were very clever in asking one of the 
best speakers in this Hous<‘ among the non-official Members t>o j)ropose the 
amendtnent here. I feel sure that if these amendments were carried, it would 
be due to the great speech made l)y my Honourabh* friend Mr Sethna, and I 
congratulate him on his speech, because he epoke in a calm and reasonable 
manner without gc>ing into absurd platitudes. The Honourable Mr. S<*thna 
waa followed by a Memlier from Madras. He said wi, should all have been 
happier 150 years ago. I understood him to say that India was happier 150 
years ago. Well, Sir, we have been referred to in another place as elder states­
men, but I do not think we can go back 150 years; so, [>erhaps, we cannot give a 
satisfactory reply to the Honourable Member. Personally I would rather live 
in^India at the present day. Then I am sorry to say the Honourable Member 
uttered threats. I do not suppose these threats frightened the Honourable 
the Home Member or any of the other Members of Government, nor do I suppose 
they frightened my gallant friends from the Punjab or any other Member of 
this Council. I do regret that any speech uttered here should have taken 
the form of threats of some sort of reprisal if the subject which the speaker had 
at heart was not given heed to. Fortunately another Member from Madras got 
up and paid a tribute to the Government of the British in India over this long 
term of years. He paid a great tribute, and of course most of us think he wa*̂  
quite right. H e then went on to say that dyarchy does not suit the asprationp 
of this coimtry. Nobody thought it would. Dyarchy was only intended as an

* nteimediary stage. It is not the final goal. No ore ever said that it was the 
goal. It was an intermediary stage, and as an intermediary stage, I consider



it was one— it might still be one— îf #orked well, of considerable beneficial 
education.

Now, Sir, we have heard a good deal of talk about these* amendments 
which are before us. But let us get down to hard facts of the case. The 
Honourable the Home Member has repeated here to-day what he has said 
before, that the final judge of the progression to constitutional Government 
in this country is the British Parliament. • Certain people in this country 
may not like this, but it is a fact and there is no getting away from it. I can 
only assure my Indian friends in this House that we, Europeans in India, are 
ready to support any well thought-out scheme towards progressive govern­
ment step by stej). We have repeatedly announced that fact, but we have 
always deprecated any undue hurry. We do not say it should be too slow, but 
we have advocated that precipitancy in this matter would probably set the 
clock back.

Now one word more and I have done. I appeal to Honourable Members of 
this House not to tlirow over the recommendations of the majority of the 
Muddiman Committee. I feel perhaps a little diffident in putting this before 
the House since 1 was one of the signatories to it. But I can only tell you that 
we sat for many weeks, we heard evidence from all over the country and the 
recommendations of the majority were only put down on paper after the 
greatest consideration and thought. And then again, the minority came with 
us nearly the whole way and it w as only towards the end,—I am not revealing 
any secrets, - it was only towards the end that they broke off and wrote their 
minority report. I appeal to Honourable Members of the Council to accept 
the reconmiendations of the majority and to accept the main Resolution which 
is before us, that is, the Resolution put forward by the Honourable Mr. Crerar. 
It seems to me that we are all in one boat, but perhaps bow is not quite keep­
ing time with stroke and wants to set a faster pace. We are all in one boat 
and I appeal to Honourable Members of this House to pull together and then 
I feel sure that we shall attain the goal which we are all aiming at.

T he  H o n o u r a b l e  M a jo r  N a w a b  MOHAMED AKBAR KHAN 
(North-West Frontier Province : Nominated Non-Official) : Sir, some Honour­
able friends have put their cases for taking into careful consideration the 
recommendations contained in the minority report in such a manner that it 
makes it very difficult for me to say that I think the time is most inopportune 
to consider these recommendations. I have read this report of the minority 
on the working of the reforms in India with some amount of attention, although 
not very critically or fully. But from what I have read, it seems to me that it 
is diametrically opposed to what has been reported by the majority in this 
connection. It requires as soon as possible the appointment of a “  Royal 
Commission ”  with freer terms of reference and a larger scope of inquiry into 
the working of the reforms in India, whereas the majority submits a number of 
recommendations for changes to be made in the existing system of adminis­
tration under the Govermnent of India Act, 1919. I have no intention to 
insult the intelligence of the House by dilating upon the working of the reforms, 
since it is unanimously agreed by nearly all that they have not worked 
satisfactorily. The question therefore devolves itself into whether it is ex­
pedient to give effect to the recommendations made in the majority report or 
to comply with the suggestions expounded in the minority report.
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Before jmnping to give a practical shape to the opimon held by the latter, 

let UB first ejdmine into the causes for this unsatisfactory working of the 
aoheme of administration under the Government of India Act. I don’t think 
the reasons for this unsatisfactory working are far to seek, for every Honour­
able Member in this House seems aware of the fact that the reforms 
were launched in this country in circumstances of exceptional difficulty. 
They came into operation in 1921, when the non-co-operation and the 
Khilafat movements were at their height. These movements deprived 
them of the participation of a number of leaders of Indian opinioD. Their 
antipathy did not cease with the failure of the movement, but it dogged the 
footsteps of the reforms, throughout their course, with a growing hostility 
against the Government. It contributed much to the hatred and disrespect 
of authority and to quote the words of the report itself :

it deprived the first Legislative CouncilB of the interest and credit which they might have 
won from the public in normal conditions

But circumstances have changed since theu and I don't think it will be inad­
visable to see it worked in an amended form as recommended in the majority 
report for another period of three years, after which the Government will see 
their way to appoint a Royal Commission to examine into their operation. 
I fully appreciate the impatience of those politicians who think that the time 
has come for taking step forward in the path of reform, but I am afraid this 
impatience of theirs might not prove the impatience of a patient to eat every­
thing, when the stomach in consequence of a prolonged sickneas is not capable 
of digesting heavy food.

To me there appears no justification for such hastiness in taking a step 
forward in the path of reform. In my opinion, it would be better if we allow 
another chance to the operations of reforms—of course along with the recom­
mendations of the majority report..-and see how it works. It would be much
better to act on the principle “ better half than none ” and accept with ail 
wiUingness and gratitude what is extended to us by the Government, at this 
juncture. Three years will not take long to elapse, after which, I believe. 
Government will have no hesitation in appointing the Royal Commission 
80 vehemently asked for in the minority report of the Reforms Inquiry Com­
mittee. I do not think I will be going wide of the mark if I say a few words 
about the North-West Frontier Province. Endeavours are being made by 
an underlying selfish motive to put forward a demand on behalf of the North­
West Frontier Province for a reformed constitution. I cannot say whether 
these endeavours will be successful or not but this much I can say with cer­
tainty that the granting of full reforms to the North-West Frontier Province 
at the present juncture will be premature. The people of the province, both 
Hindus and Muslims, are quite content with the present form of administra- 
tion» but I cannot bind myself to the statement that they will never aspire 
to the introduction of a reforms scheme, although for the present there is no 
demand for it.

Thb H o n o u r a b l e  S ir  DIN8HAW WACHA (Bombay : Nominated Non­
Official) : In a grave issue of this constitutional nature now under consider­
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ation by this House, it is quite natural that there should be difference of opinion. 
Opinions have been expressed by the majority and the minority of the 
Muddiman Committee. For my part, with the greatest respect tcfboth, 1 shall 
put forward my own views on their recommendations. Both parties have put 
forward their views very clearly. Perhaps the one party is more constitu­
tional, the other party is more advanced. That is what I consider to be the 
essence of the case ; but, of course, their respective views must be received with 
all due deference as emanating from persons all good and true. Having made 
this preliminary observation I may remark that 1 am now the only survivor 
left of the old Congress which was founded in 1885, and which was established 
for the very purpose of instituting constitutional reforms in the administra­
tion of the country. Well, oir, 40 years have passed by. All my best friends 
who distinguished themselves and who were instrumental in afterwards 
getting the reforms, first in 1892 and afterwards in 1909, all, alas, have gone— 
and the last of them and the most brilliant only passed away the other day, 
my old friend, Sir Surendra Nath Banerjea. Well, Sir, if 1 can give my ex­
perience, I will say this—that during the 40 years and more of my public life 
I have learned and unlearned many things, and the greatest lesson I have 
learned is this, to hasten slowly. It has made me more cautious, and being 
cautious I repeat, that in a grave matter of this kind namely, constitutional 
reforms, we ought to hasten slowly. Hastening slowly does not mean that 
we should be only stationery ; rather we should be progressive, but progressive 
step by step. As the architect builds his house brick by brick, we must build 
our constitutional house brick by brick ; and brick after brick is never put 
together without the necessary experience of the architect. One has to see 
that the bricks laid are dry and do not soon loosen endangering collapse. 
The bricks should be well baked, strong and sound to last many years like 
a marble monument. (Constitution building should be (Jf the character just 
described and my advice to all my friends here as well as outside this House that 
we all should hasten slowly. It may be that Government are sometimes too slow, 
and it may be that we are sometimes too much in advance of sterling, enlightened 
and mature public opinion. Bearing in mind this fundamental maxim, it is 
always best to have a golden mean, and that golden mean is— “ neither to go 
too fast nor too slow.'’ As Tennyson says, if going up the hill we find the horse 
is going slowly, examine the pace and try and inake it go a little faster: but 
if the horse goes too fast down the hill and we find that we may go down very 
soon to the ground and meet with a catastrophe, then it is needful to apply 
in time the brake and whip so as to make it go slow. That is exactly the 
position in which we must act in this matter whilst going uphill. If we want 
to be sure to reach the top of the hill, the Pisgah of our aspirations, then the pace 
at which we have been going must be deemed the best. I personally consider 
it s o ; and I only give the benefit of my experience to my fellow-Councillors 
here and in the other House if they are wise and willing enough to 
follow up. I am speaking, I repeat, from my own experience: and having 
been in the public life of this country for more than 40 years, I can say that 
the safest and surest way for ourselves to reach the goal of our aspirations 
is not to go very fast, as we are now doing. It is the only way to win. The 
difference in view between me and my friends, the authors of the minority 
report, with reference to the Resolution which has been moved by Mr. Crerai
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here is one^of caution and time. I will refer to one important point here 
on this subject. I should like to read what the late Sir Courteney Ilbert 
has said. You know very well he was the real draftsman of the constitution 
now in operation and particularly of the Preamble. I suppose Honourable 
Members, at least the Indian Members, know very well that he was the Law 
Member of the Government of India years ago, somewhere about 1883, and 
that he was the author of the famous legislation known as the Ilbert Bill. 
It was a very good Bill but about which much ado for nothing in particular 
was made. Well, he was the draftsman of the constitution, which it ought 
to be tinkered with. He has written a small book which perhaps very many 
of you have seen and read ; I cannot say it is really a compendium ; but 
it is a most useful explanatory memorandum or c ommentary for popular 
use; and here I shall give you at least the substance of it in almost his 
words:

“  The new constitution enlarges enormoualy the powers of the Indian Legislature. 
Under the Morley-Minto constitution all that the ( ’̂ Mitral Ixjgislatiire eould do (apart 
from the purely legislative functions) was to discuss the annual finam ial statement, to 
ask questions and to make recommendations to the Government/'

He then proceeds to explain what are the outstandii);^ features of new 
constitution :

“  The new Act deals not only with the (Central J^egislature hut with the composition 
of the Grovemor Greneral’s Executive Council.’ '

And here is the most important part of i t :
“  Part III of that Act changes the relations of the Secretary to the Parliament who 

sits at Westminister, nemodels the constitution and procinlurf' of the Oouncil of India and 
sets up a new office, the holder of which is charged with important functions and styled 
the Bigh Commissioner of India.’ '

These are the reforms, additional reforms, I say of a most extensive 
character. I request the Council to carefully consider the far-reaching 
efiectB of the many salient sections of this constitution. That is the same 
constitution before you now which the amendments contemplate trifling 
or tinkering with. Now I say that this constitution is only three years old. 
We have had no fair and reasonable experience of its working. Some of us 
who were too wise said : “  We will not have it. It is unacceptable.”  
Others thought that it was u<( less to enter the Council and work it. Some 
tiiere were who thoi^ht of entering the Council in order to wreck the consti­
tution. Can it be said that those who entered and those who did not have 
obtained that experience which all practical men of business sitting in a delibe­
rative assembly should possess ? Have they reaUy understood the value 
or appreciated the far-reaching and most beneficent effect: of this very consti­
tution so generously granted to us. If you do appreciate it, then I say please 
study well and closely the Preamble. And if the Preamble, which is so 
comprehensive, is well understood, then nothing could be better for us all 
than to unite and vote for Mr. Crerar’s Resolution, which is the most useful 
and practical, than oppose it by the many amendmeiits put before us. 
The amendment of my Honourable 'friend Mr. Phiroze Sethna, which he so
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lucidly explained in his vigorous speech and others are well known all over 
the country for the last six months, ever since the publication the report 
of the Muddiman Committee. These are replicas and replicas and 2nd. 3rd and 
4th editions of the onfpnal one broadcasted. Here of course in this 
House and in the other House you only hear the echoes of what has been 
said ad Ithifvm outside. No doubt these amendments are good in themselves 
in a way; but what I contend is that this is not the t̂ n̂ e to legislate for 
them. They are too pre\nous. The time will come, in all probability 
in 4 or 5 years more, when they could be safely introduced for a general 
approval. The time is bound to come and when it does come I feel sure 
that every one of us will be able to consider and approve of the very best of 
these amendments. T am quite conscious of that, but in the meantime if we 
are wise, if we are patient, and if we want to move slowly, if we have the 
true interests of our own selves and our country at heart, then I do say, 
it is far better to go slowly and adopt the Resolution which has been so ably 
and lucidly put forward by Mr. Crerar and supplemented so well by my 
Honourable friend Sir Alexander Muddiman. I have nothing more to say 
save this that the present is a crucial time, a critical time, when we have 
to pause, consider and go cautiously. Some people may say “  Go 
forward, don’t be afraid ; we have no faith in Government and we cannot 
depend upon Government. The Preamble may go to the dogs. Parliament 
may go to the dogs.” That is not ttie attitude which public citizens 
experierced in public I'fe should assume or approve, as responsible people like 
us act in a statesmanlil'e way. Parliament reri-ainly is the ultimate arbiter. 
Parliament is the master of the Governor General Remember that. People 
here have said that the man on the spot should have all the power. The man 
on the spot is doing it very well indeed. He has been most generously doing 
all in his power with sympathy and keen r olitical sa^acitv But after all, 
there is the Parliament and the Parliament alone which is the master of the 
Governor General, and as you know Parliament is composed of many very wise 
men, practical and cautious men, with tradition? of several hundred years 
of constitutional Government. We have not got experience of even sevontv 
months. I therefore say let us obey Parliament and have* full faith in it 
as I have, that our chf rished aspirations will be duly realised in good time. 
The Preamble is very good indeed. I tell you so pnce more vSir Courteney 
nbert himself has expressed himself so, and you will understand it better as 
you grow in experience and wisdom. Having said so much. I do hope in con­
clusion that this House will refrain from following the hasty example of the other 
House We are supposed to be more elderly, although we are not all 
elderly here, but we possess greater acquired knowledge and experience of 
public affairs and we should at least correct those who want to be hasty, and 
do the right thing in the interests of tj|e country. I believe, Sir, the interests 
of the coimtry will be better served by having a modicum of Mr. Crerar’s 
Resolution than the amendments which may perhaps bring more catastrophe. 
Reasoning so, I appeal to the House not to prolong the discussion anv further 
but accept Mr. Crerar’s Resolution. (Applause from Government Benches.)

Thk H on ou r> blk  N a w a b  B a h a d u r  Sir  AMIRUDDEEN ATIMKn 
KHAN (Punjab : Nominated Non-Official): Sir, the Resolution moved by
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the Honourable the Home Secretary and the views expressed by the Honour­
able Sir Maneckji Dadabhoy have my heartiest sympathy, and support. In 
my humble opinion there has so far been no indication of any genuine co­
operation of A e responsible Indian political leaders in working the existing 
constitution and there is therefore absolutely no occasion for an immediate 
inquiry into the constitution. Apart from all tliis it is my most firmly es­
tablished faith that any alteration in the constitution on the lines contempiated 
in the proposed amendments will be highly disastrous to the genuine interests 
of the country at large and would throw the country into a. state of chaos and 
confusion, because in the long run it would mean the elimination of the entire 
British tone from the administration of the country and leave it entirely to 
the care of the people of the country who, I am sorry to say, have given abun­
dant proof of their total incapacity to rule their country during a cx^nsiderable 
time in the jmst. This position, as a well-wisher of the country, I am not 
at all prepared to accept. I am one of those who have by life long practical 
experience and observation of the state of affairs in the country learnt to look 
upon the continued close connection of the British King and Government 
with the administration of India as a blessing to the people of the country 
and I fervently and most sincerely hope and pray that this connection may 
continue undisturbed for centuries to come. Sir, I oppose the amendment.

The H o n o u r a b l e  S ir d a r  CHARANJIT SINGH (Punjab : Nominated 
Non-Official): Sir, I rise to support the Resc'lution of my Honourable friend 
Mr. Crerar. The Resolution seeks to remedy the defects which have been 
found to exist in the working of the reforms. We have heard sevei al speeches 
against the Resolution, but I do not think any Honourable Member has told us 
why we should not remedy those defects. Much has been said about the 
majority and minority reports. A perusal of the minority report w ill show that 
the minority themselves admit that the recommendations of the majority, 
if accepted, may remedy some of the defects of the administrative machinery. 
The onlydiflerencebetw^een the majority and the minority seems to me to be 
thattheminority report asks for a Royal Commission or some other agency to 
revise the whole situation. Now, the Resolution before this House does not 
touch that proposal at all. That is a proposition which, I think, is beyond the 
scope of the Resolution and was beyond the terms of reference of the inquiry 
itself. Beyond this, the minority does not make any recommendation at all. 
Therefore it cannot surely be said that this Resolution is against the minority 
report or that the amended Resolution is in support of the minority report. 
The reforms have been a great step forward and more than that we have got 
the assurance of the Secretary of State and of His Excellency the Viceroy that 
there is no reason why a Commission m ^  not be appointed before 1929.

But, Sir, the basis for that achievement must be sincere and mutual co­
operation. No doubt many Indians have given or are willing to give co­
operation in working out the scheme, but I am afraid it cannot be said that that 
phenomenon has been general or that co-operation has been given on a wide 
scale. So at the present moment we would be wise in accepting the Resolution 
of the Honourable the Home Secretary. I therefore oor<^Uy support it.
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T h e  H o n o u r a b l e  M r . MANMOHANDAS RAMJI (Bombay; Non-Muliam- 
xnadan); Sir, I rise to support the amendment moved by my Honourable 
friend, the Honourable Sir Deva Prasad Sarvadhikary. The time has arrived 
when the demand of the Indian nation for allowing them a Government res­
ponsible to their elected representatives should be met by the grant of a larger 
measure of reforms. This demand is not only from the intelligentsia of this 
country but also from the masses.

Sir, the amendment that is now proposed by my Honourable friend in 
a slightly modified form, as this House is aware, has been accepted by a very 
large majority of the other House; and therefore, it does not require any 
discussion at any great length. Convincing arguments in favour of this amend­
ment have been advanced there. The present Government as is well known 
is not now carried on solely in the interests of this country and to the satis­
faction of its people. The Legislature has no real power of the purse, and the 
Executive is not responsible to the elected representatives of the people. The 
Government of India, as it is at present constituted, is faulty. We therefore 
desire, Sir, to improve upon the present constitution. If the Government were 
responsible to the people of this country, our commerce, industries, education 
and other nation-building activities would have been far more advanced than 
they are now. The position and status of our countrymen abroad would have 
been far better. At present, Sir, India is allowed to be exploited without any 
check whatever, and our brethrf n abroad are suffering under many disabilities 
and humiliations, even within the British Empire. Sir, see what the British 
Government in England have done after the War. They have taken measures 
to protect their commerce and industries from being ruined. They have taken 
measures to find credit abroad. They have taken measures to protect their 
industries from unfair competition and from dumping by the passing of the 
Safeguarding of Industries Act. That, Sir, is what a responsible Govern­
ment is expected to do for a country. What do we find here ? One of the most 
prominent industries is passino; through a critical condition. The Government 
ook on complacently ; and suggest an inquiry in the matter, which might 

take along time and possibly by that time serious damage to that industry 
might be caused. Sir, it is well known that in a similar situation, the British 
Parliament in England found readily ten million pounds to avert the miners’ 
strike and thus saved the country from the national loss of a much greater 
magnitude. The Government of India are unwilling to provide one crore of 
rupees to the pioneer industry to relieve it from its present difficulty of unfair 
foreign competition.

The expenditure of the present Government is top-heavy; the needs 
of the country are not adequately provided fo r ; the provinces cry for 
money for education, sanitation and medical reUef. These are neglected 
to such an extent that no other nation would tolerate it. . Under the 
circumstances the only course left open to the people of this country is 
through their chosen representatives to change the mode of Government. The 
Government therefore will be well advised in accepting this amendment which 
is very moderate and reasonable..^ Sir, in conclusion I do not wish to make any 
comment upon the very lengthy .speech of my Honourable friend Sir Maneclq 
Dadabhoy, His speech speaks for itself. Therefore I- doi*not think it is 
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necessary to reply to his speech at all. I congratulate my European commercial 
friends, Sir William Currie and Sir Arthur Proom, on their moderation and I 
join hands with them in the view that Indian commerce and European commerce 
are standing in the same category, and therefore the commerce of this 

I country as a whole, irrespective of whether it is British or Indian, is to be benefit­
ed by good government, and that is what we want by these amendments. Sir, 
at last I hold the same opinion as was expressed by my Honourable friend, 
Mr. Karandikar. What we want the Government to do is to take the condition 
of the people and their wants into consideration, and do the needful as the 
occasion demands. With these few words I commend the amendment.

T h e  H o n o u r a b l e  t h e  PRESIDENT : The original question before the 
House was that the following Resolution be adopted, namely :

“  This Oouncil recommends to the Governor General in Council that he do accept 
the principle underlying the majority report of the Uoforms Inquiry Committee and that he 
do give early consideration to the detailed recommendations therein contained for 
improvements in the machinery of Government. ”

to which an amendment was moved :
** That for that Resolution the Resolution* standing on the pap)er in the name of 

Mr. Phirote C. Sethna, and moved by him by way of amendment, be sul>stituted.**

To that amendment again two amendments were moved by the Honourable 
Sir Deva Prasad Sarvadhikary :

To substitute for the first paragraph of Mr. Sethna's amendment, the first paragraph 
of ihatt which occurs in Sir Deva Ih*a8ad Sarvadhikary’s name in the paper, and to 
Bubvtitute for the last paragraph of Mr. Sethna's amendment the last two paragraphsf of 
Kia amendment.

The question I have to put to the Council is that the two amendments pro­
posed by Sir Deva Prasad Sarvadhikary be made in the amendment proposed 
by the Honourable Mr. Sethna.

T h e  H o n o u r a b l e  S ir  DEVA PRASAD SARVADHIKARY : May I 
suggest that the two amendments may be put separately because they are 
matters of substance and some Members may be inclined to vote for one and 

 ̂ not for the other.
T h e  H o m o u b a b l e  t h e  PRESIDENT: I have no objection to putting 

them separately, though it seems to me they hang together. If one is rejected 
and the other accept^, Mr. Sethna’s amendment becomes more or less un- 
letulable.

The question before the Couocil is :
“ That for the first puam ph* of Mr. Sethna’s amendment the first paragnpht of 

the anMiBiditMat staiirtinym w  name of Sir Deva Praaad Sarvadhikai; on the paper be 
raMStnted” .

llhe m o tio o  waa ne^tiyed.
eFwh > e*S 7 1^ 7| ef thiw d H W  
t  F t*  paen 86 4*1n^
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The next queetipii b^are theT h e  H o n o u b a b l e  t h e  PRESIDENT :
Council is:

That for the last paragraph* of Mr. Sethna’s amendment bogmning with the words
* This Council further reoommends ’ the last two paragraphsf o f the amendment standixig ia  
the name of the Honourable Sir Deva Prasad Sarvadhikaiy, beginning with the words 
‘ Hiis Council further recommends’ be substituted.*’

The motion was negatived.
T h e  H o n o u r a b le  t h e  PR E SID E N T: The question now before the 

Council i s :
“  That the amendment* in the form of a Resolution moved by the Honourable 

Mr. Phiroze C. Sethna be substituted for the original ResolutionJ moved by the Honour­
able Mr. Crerar.”

T h e  H o n o u r a b le  M r. YAMIN KHAN : May I rise to a point of order I 
As two days have been fixed and there are a good many Members who have 
not spoken on this question, I suggest that this vote may be taken on thifl 
motion to-morrow, or, if you like to continue the discussion after this hour^ 
there might be some Members who would like to speak.

T h e  H o n o u r a b le  t h e  PR E SID E N T: I am not proposing to continue 
any discussion after this hour. I have not appreciated yet the Honourable 
Member’s point of order. As far as I understand, the discussion on the Honour* 
able Mr. Sethna’s amendment is entirely finished.

No Honourable Member rose and therefore I rose to my feet to put the ques­
tion.

The question is that the Honourable Mr. Phiroze Sethna’s Resolution be 
substituted for the Honourable Mr. Crerar’s original Resolution.

The Council divided i
AYES— 10.

Ayyangar, Mr. K. V. Rangaswamy. 
Borooah, Srijut Chandradhar. 
Karandikar, Mr. R. P.
Khaparde, Mr. G. S.
Manmohandas Ramji, Mr.

Natesan, Mr. G. A.
Ramadas Pantulu, Mr. V,
Ram Saran Das, Rai Bahadur Lala. 
Sarvadhikary, Dr. Sir Deva Prasad. 
Sethna, Mr. Phiroze C.

NOES— 29.
Abbot, Mr. E. R.
Aftab Ahmad Khan, Sahibzada.
Akbar Khan, Major Nawab Muhammad. 
Amiruddeen Ahmad Khan, Nawab Baha­

dur Sir.
Chadwick, Mr. D. T.
Charanjit Singh, Sardar. 
Commander-in-Chief, H. E. the.
Crerar, Mr. J.
Currie, Sir William.
Dadabhoy, Sir Maneokji.
Dutt, Mr. P. C.
Fazl-i-Husain, Mian Sir.
Froom, Sir Arthur.
Hadow, Mr. F. A.
The motion was negatived.

Ismail Khan, Haji Chowdhuri Muhammad, 
Laird-MacGregor, Mr. E. G. L.
McWatters, Mr. A  C.
Misra, Pandit S. B.
Mitra, Mr. K. N.
Mitter, Dr. D. N.
Parsons, Mr. A. A. L.
Roy, Mr. K. C.
Sarma. Sir Narasimha.
Sen, Mr. B. C.
Tek Chand, Diwan.
Thompson, Mr. J. P.
Umar Hayat Khan, CoL Nawab Sir. 
Wacha, Sir Dinshaw.
Zahir-ud-din, Khan Bahadur Saiyid.

* Vide pages 371-72 of these debates, 
t Fule pages 884-86 of these debates. 
t Vide page 367 of these debates.



T h i  H o n o v ba bls  th b  p r e s id e n t  : The deoiflion of the C!oimcil brings 
the Council back to  the original Resolution moved by the Honoozable tlie  Home 
Setaetaiy. As there are several other amendments on the paper to  th a t Resolu­
tion , I  th in k  th is 'w ill be a convenient moment to  adjourn the CouncU.

The Council then adjourned t i l l  Eleven of the Clock on Saturday, the 12th 
September, 1926.
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